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. REVIEW APPLICATION NG (0.A.NO.
" CONT. PETITION NO. (JdoAs ND,
M Grirean. che Aha.  APPLICANT(S)
“ ' VERSLSE ‘
- Voo € Iclier  ° respowbent(s)
My BWN, S‘M-\!?-Y\/\f M- P Makd-« Advocate for the
M. S, '@’Uﬁ—' Applicant.

Advocate for ths

Respondants

]

PO

Office Ngta. Court Jdrders
~ 22%?.95 Mr B.K.Sharma for the applicant
e awwmann L e : S The grievance of the applicant

orm and within time - L7
. F. of Rs. 50/-

teposited vide

'PO[BD No.£03 §5255> -
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is that without assigning any reasof
he has not been given benefit from
the due date under the 16 years time p
bound promotion scheme without '
assigning any reason and his repre-
sentations have not been replied.
Prima facie case disclesed.
‘Rpplicétion admitted. Issue
notice to the respondents. Eight
veeks }or uritten statement,

" Adjourned to 1.5.1995. At this
stage Mr G.Sarma, Addl,C.G.5.C seeks
to appear for the respondents. He is"
requested to file his memo of appea-
rance in due course. Notices houever,
Be directly issued to the respondents

Zz//(e

Vice=Chairman

Memgér

A
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Mr B.K.Sharma/Mr G.Sarma,Addl.

' 1 C.G.5.C,
1 ' .

o . ' ’;.__ ‘At the request of Mr G.Sarma
AT one week to file written statement.-
o \l T Adjourned to 8,5.1995 for
! S .,

! «1.:§' .. Orders,

' Tt T

e o I A 4 ' T

' -' . .

: ‘ < Member Vice-~Chairman
| . 1

- MrﬁB Jsharma/Mr.!G.'Sharma AddlJ
| .-\n.,c G.S. c, Written statement has already
R, been filed. To be listed for hearing
IR 26-6-95. '

. \ . “'\.\' ] ééd(._.__,

s e . .
’ T Vice~Chairman

et
=
/
{
/
i
!
i
{
.': /
b
=
- E’%ﬂ)' ¢
. H
L ]
' Y
[

-

xy //H"

\%? w

M = e e e e e e



Va

Q

- 'C}FFA‘NOL‘E ) DaTE

OA/fA/CP/RA/NP | No .

AR, .

R S R TP
Fage nNo, ;

~

| 43

V
Z}of 19 7\/ ’b

..'.coAﬁsvo%oJ .0 ey vcvcc‘ottoot.ooiotooo.o

. OI{uEi{ ’?'
0Oloao«ot.t'{‘.toctco.so‘a:ﬂ,too. cooo}ro.oow.-'n w#:"e's.‘-'o o"?o'one"o_‘t‘f;loiﬁs.no;oi;ootgcwno./
| 8-1-96 To be listed for hearing on 23-2-96.
\S‘ \i SN . W(/
. —t 4 . ‘
g Member Vice-Chairman
'\K//S/Sl'\h‘«\ Cﬁvw.),g . 1m
‘ A\ -<'"“"" .
. . ( 14 . '
18.4.96 Mr B.K. Sharma for the applicant
o | and Mr ' G. Sarma,  learned Addl. C.G.S.C. are
23, 2, ?\g present. -
-~ o List for hearing on 10.6.96.
/
rns /3 q % Member
nkm
/% : W 10-6-96 Bearnéd courgel Mr.B.K Sharma for
: ' the applicante Mr.G.Sharma Addl.C.G.S5.C.
» .'| for the respondents. Case is ready
[ W\\J}\Ui’};ﬁ'l S L:L‘\}’ 2. for hearinge.
oS Rgpat . \ o List for hearing on 11-7=-96.
L < ,
) 07@ Mt\&w bo
v .. W . -7 ' (R
Megh/er(A)
Zinn |
’ im . Member(J)
¢ o~
L A i) | |
2\'/’ W G\ N ' 111=7=96 ‘None 1s present for tk.xe applicante
- . Mr.CoSarma Addl.C.G+S.C. i3 present
@\q/ T for the respondentse
' ' on— " List for hearing on ﬁ 8=8-96.
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Learned counsel Mr. S.Sgma for the

¥

. f~applicant. Learned ddl.c G.S.C. Mr.G,

Sarma for the respondents. List for

hearing_on 5-9-96.
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Léarned A3ddl.C.G.S.C. Mr,G=Sarma for
the r%Spondents. List for hearing on

3=10=96. ;

. Member

¥

" ; $.10.96 Mr S.8arma for the applicant. List
is‘ o + R\*j”&*f’“aL‘L- for hearing on 19.11.96. k
PIORRRE et} » . ‘..
i 'l‘ [
RO e N \- Y
. © -
(Y. -3 LAgl PR
'¢///’( 11.3.97 the case 1s ready for hearing. Let the |
- case be listed for hearmg on 7.4.97.
b, . .
) oA S o ~ , %4/ |
o2 Ne (62 ‘Member Vice-Chairman [
nkm .

e

Y-y — 9

- - -

dha Coe is rug%u

(quY?' &Lg_mk}LJ nn\ij d
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7.4.97

¥

\

2 _1~_u.cj/mes Senngite nd
s, 2

2 5 ‘. g\*
ﬂélajkja o~ Aranscf.

o .

On the prayer &=zx of Mr S.Sarma,
learneq counsel for the applicant the
,case is adjourned till 21.4.97. Mr G.
Sarma, learned Addl.C.G.S.C is dlrected

to produce records.

Vice-Chairman

Member
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21.4.97 Let the case be listed for
. hearing on 2.6.97. '
L4 .
.ﬁ“.
Member Vice-Chairma
i S27 pg
/vﬁéh«ﬁrr~s> éfF ﬂﬁﬁvzé“tﬂﬁVQ— EE;\A
2.6.97 On the prayer of Mr B.K.Sharma th
30/}”' ' case is adjourned to 747.97.
3(:’ - 5-J% -  Member - Vice~Chairman
Meiwe @(\ &_meL\LRMK*p g
\- \v«\swfk \7\3 Mn - Ca - 9:@5}‘“\““\;
| Addl o en s o %Cb ' : ‘
, 9\ : )"
z 78.7.97 Mr. G.Sarma, Addl. C.G.S.C. is nof,

\ 3 present. Letter of absence has been filed by MR
| J\/‘; Lo \\'\/ \J’\k ~ G.Sarma. Mr. B.K.Sharma also prays for short
.&M }Jm L~ adjournment.  Considering these, we ’
o~ v
Y ' adjournment till 28.7.97.
List on 28.7.97.

| Q T/ 7 :97 Member Vice—Chairman
4 Ll
ﬁiﬂyp&! ﬁ‘“oz’ Jfgxxf

6 A~ }7"’1\'&/«% 6% M 2847.97 | Heard the 1earned counsel |

MPD’ e vt | for the parties. Hearing concluded.
Judgment delivered in opén court

'W/Qb z 7 kept in separate sheets. The

application is disposed of. NoO orde

//;é;wf/‘j /ff/ | as to costs.
e W’“’ @ b ssoZenatiian
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CENTRAL ADMINISTRAT;UE TRIBUNAL
UUAHATI BENCH :2: GUWAHATI-S,

+0.,R., NO NU 27 of 1995 |

- T E.NG.
;'4"" - ' §
. | ~ DATE OF DECIsIgn 28¢%.1997

'Shri Girin Deka . A - “ (PETITIONER(S)
* o . .

Mr B.K. Shama and Mr S. Sarma ADqDCATE‘FDR THE

. e : PETITIONER (S)
- VERSUS

Union of India and others

RESPONDENT (8)

‘Mr G. Sarma, Addl. C.G.S.C. " ADUOCATE FOR THE
: RESPONDENT  (S)

2

s

THE HON'BLE Mr JUSTICE DoN. BARJAH, VICE=CHAIRWAN
THE HON'BLE Mr GeL. SANGLYINE, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may be alloued to
sge the Judgment ? CoT S
2. To be referred to the Reporter or not ? N3

3. Whether their Lordshlps wish to see the fair copy of
the judgment ?

4, WUhether the Judgment is to be circulated to the other
Benches ?

Judgment delivered by.Honrble Vice=-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.27 of 1995

‘Date of decision: This the 28th day of July 1997
’ . ' '
The Hon'ble Mr Justice D.N. Baruah, Vice=Chairman |

The Hon'ble Mr G.L, Sanglyine, Administrative Member

Shri Girin Deka, S.I. (0)

Office of the Sub-Divisional Gf‘f‘icer(Telegraphs),
Telegraphs Department,

Dibrugarh, ‘ eesee Applicant

By Advocate Mr B.K, Sharma and

. Mr S. Sarma,

=\ 8T SU 8=

1. The Union of India, represented by the
.gecretary tothe Government of India,
Ministry of Telecommunicatiocn,
New Delhi.

2, The Director General,
Telecommunication,
New Delhi.

3. The Chief General Manager (Teleccm),
Assam Circle,
Guuwahati, -

4, The Jelecom DistrictManager,
Dibrugarh, Assam,.

S. The Telescom District Engineer, :
Dibrugarh, Assam, sesses Respondents

By Advocate Mr G. Sarma, Addl. C.G.S.C.

\\

0 RDER

BARUAHed e (Vo Co)

In this application, the applicant pvrays for
a direction to the respondents to give him the time.
bound promotion which he is entitled to as per the
Sixteen Years Time Bound Promotion Scheme, According
to the applicant 59 is entitled to get.tha promotion

with effect from 1.,11,1985,



e T

.o
N
e

2. " \Je have heard Mr B.K. Sharma, learned counsel

for the applicant, and Mr G. Sarma, learned Addl.

CeGoSeCee Mr G. Sarma submits that the Department is

going to give the benefit of the Scheme to the

applicant uith effect from 1.,11,1985.

3 in view of the above ue dispose of this

application with a direction to the respondents to
give the time bound promotion tothe applicant as per
the Scheme with effect from 1,11.,1985 and pass order
accordingly within fifteen days From‘today. The |
applicant shall be entitled to get the consequential
benefits.

4, With the above observaticn the appliéation is

disposed of. However, considering the facts and

circumstances of the case ve make no order as to

costs.
/ %
\/\/\_A/
NGLYI E) ( D. N BARUAH )
NENBER (5\) VICE=CHAI RMAN
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BEFORE THE CENTRAL ADMINISTRATIVE TRILBUNAL: : GUWAHATI BENCH

(an application under Section 19 of the Administrative
Tribunals Act, 1985)

e

Seardnistran, - ]
ANl aring ;;,s@ium;ﬂltle of the case

&77;3'."{!' (2o
2% RETGHETE i
s L.’,;g:f‘n.‘?:q

.

0.A. No, Qtf, of 1995

_21F(B1955

\ > Bhri Glrin Deka aes Mpplicant
0O . | - |
v Gr:"’";;mf Bonoh - Versus -
4 T’?L 8oy ' .
RRLEE ¢ - .
‘.___JUnion of India & Oxs. cee Respondents

et oo o e S A S S G Sy S SR S ARSR e TR
P4t —t— = g

Sl.NO.' Particulars of tl;xe documents Page Nos.

1. Bpplication vee ERTE

2. Veri f;i.cation oo | 10 ‘
3. Annéxure-’-l | coe 4t ’“/;
4, Annexure-2 '.‘““. i to 18 = ’
54 Annex;re—S soe 1 W 2> .
6. ZAnnexure-4 0 leee 23 ¥ 26 =
7o Annexure-5 cee 9% bk 30 2

o

For use in Tribunal's Office t

Date of filing : /2946
Registration No. : g4 1»_}_/95,.
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BEFORE THE CENTRAL ADMINISTRATIVE TRI BUNAL. s+ GUWAHATI BENCH

—
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i
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xi_ .

0.A, NO,  OF 1995

BETWEEN

Shrt Girin Deka, S.I.(0),
. in the office of the Sub-Divisional OfflceriTeleg:aphs),

Jelegraphs Dep artment,

wred Adiministrative Tnhur;}?%bmgarh |
S RS Ffinmy | | eois T_

L R ]

21F(B199s ,
5-&wehati Bench : ' '

qeEd srd "1f The Union of India,

: , representéd by the Secretary to

——

the Govt. of India,
Munistry of Telecommunication,

New Delhi.

2. The Director General,
Telecommunication, New Delhi.

3. The Chief General Managerf{Telecom),
Acsom Cirddst, Udboon , Guwoheds - F. y

4, The Telecom, Dlstrlct Manager, /
Dibrugarh, #ssaw— ' :

5. The Telecom District Engineer,
-Dibrugarh. A-ssoww .

RESPONDENTS

DETAILS OF APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH
. THE_APPLICATION IS MADE :

The applicant is directed égaihst the order
No, B 316/L.M. /129 dated 28 10 93 prcmotlng the applicant
wixR Eﬁm&'x fxom as S.I. (0) under the 16 years Time Bound
Promotl_on,Scheme with effect from 26.6,93 instead of
2.10.85 and deemed rejection of his representation against
.the' said order.

COntdO * CP/ 2..

V3235

L
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.2
2. JURISDICTION OF THE TRIBUNAL :
The applicant declares that the subJect matter of
the.application is within the Jurisdictlon of this an'ble
Tribunal.
. 21( - Asindnistrative '?,-;;'-,3.,,;‘ IMITATION -

#N e afimo - . : ‘
o The applicant further. declares that the application

21FE31988 | |
. Ci

s yithin the limitation period prescribed under Section 21

: . Guwahati gench OF [the Administrative Tribunals Act, 1985. -

Te

)

4. FACTS OF THE CASE :
. §

4.1 . That the applicant is a citizen of India and as such,
_he is entitled to all/thezightslp:ivileges and protection

guaranteed under the Constitntionof‘lndia; and the laws

framed the:eundex.

-+

4o 2 That the applicant entered into the services of -
the Department of Telecommunmcatlon as Llneman with effect
from 3.11.69 and since then has been sexving in the

department to the satisfaction of all concerned and w1thout

any blemlsh. - ' B “‘

4,3 : That the department of Telecommunication introduced'

a Scheme of Time Bound_PrOmotlon to regular employees ‘

in the then P&T. Department Sach & scheme was introduced

as per an agreement arrlved at by and between the Government
and the. staff side on 30. 11.83. Under the sald scheme,

" which has come into effect frOm 30 11.83, all off1c1als

belonglng to baslc grade in Group C and D to whlch there

Lcontd.'. P/ 3.
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i's either direct recruitment from outside or by means

of limited competitive examination from lower cadres and

- who have comﬁlgted 16 years of service in that grade will

be placed'in the next higher grade. Under the said schene

DR

N ahad st -

adlninistrative G oo

AE mﬁﬂs sy ™

2 1FEB1995

.Guwghati Ben_(.h

m[a 5 1aqS

gle Heads of Circles/Districts/Divisional Enginegrs ére
rqquired to take immediate action to.ideﬁtify officials who
hdve cémpleted 16 years of regular service in the cadie
cofvered under the écheme as on 30,11,83 and thereafter to

prpmote officials in the operative cadres to the next’
t ‘ 3 |

“higher scale of pay on qompletibh of 16 years of service

in the basic cadre. The applicant squarely comes under
the perview of the scheme, This particular scheme isg '
pOpularly known as 1l6-vears Tlme Bound Promoticn Scheme

under whlch off1c1al both in Group~-C and D are entltéed to

get promotlon to the next higher grade on competton of

16 years of service,

The %ppliéant is notlin'possession of the said -
scheme and accordlngly makes prayer to the Hon'ble Tribunal

to call for the said scheme from the respondents.

4,4 That as stated aboyve, thé applicant entered into
the service of the Telegraph Department with effect from
3,11.69 ana.he completed 16 years of service with effect
from 3.11.85, It will be pertinent to mention here.that

one Shri Tuwa Ram Gogoi also entered into the services of

the.Telegraph Department at the same time as that.of the

applicant and in the same category and grate i.e. Lineman.

4,5 . That on completion of 16 years of service, the

applicant naturally expected his promotion under the said.

‘ .
€

Contd...P/4.
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Time Bound P romotion Scheme. His batchma‘ces and colleagues
khave s:.nce been. promoted to the next higher grade on
completion of 16 years of service, Howaver, thg applicant
was all along assured that he would get his benefit of

p romotion with rétrbspective effect on completion of the

o f malities, as in the other cases. Be it stated here that
T adiministrative v b !

1R ST aifar v 1qmedlately on completion of 16 years of service, the

bén £it of Time Bound Promotion Scheme may not b ven
2 1FEB1995 e y e gt

ar‘d same may  take some time towards completion of formalities,

Guwahati Ben h - o s .
R bLLt eventually promotion is glven effect to retrospectively

e T

T.e. with effect from the date of completion of 16 years

of service may be with slight variation here and there.

4.6 That contrary to the assurance given’to the
pllcant v}hen nothing was done in the matter, the applicant
made several representations urging for his promotlon under
the sald Time Béund Promdtion Scheme, but-at no point of
. time he was given any reply.. |
Copy of one such representation dated 23.6.88 o —

is annexed herewith as ANNEXURE- 1.

4,7 That said Shri Tuwa Ram GOgOl was,élso not given
pIOﬁlOthD on completion of 16 years of service for which
he also made representations before the \responden'l.s urglng
for his promotion with retr05pect1ve effect. Ultimately
by the impugned order No,B-316/L.M./129 dated 28.“10.93‘,
the applicant and said Shri Gogoi were promoted to the
_ \next higher grade of S.I. (0) in the‘ scale Of Rse950~ 1400/-.

’ | ' However, sarprisingly enought, the date of effect.of such

Contd. . .P/5.
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 promotion in case of the applicant has been shown to Dbe

-y

| Adiminigirative T

sedfa s 0 73

21FEB193S

Guwahati ¢.n 0

‘Immét ET St

AT |

with effect from 26.6,93 but on the other hand in case of
Shri Gogoi, the promotion has been made with effect from

' ' ) a
2:‘1;0.85. Thus apparently it is/clear case of ’discrimin;tion

and deprivation Of the applicant for no fault of his own.

A copy of the said order dated 28,10.98

is annexed herewith as ANNEXURE= 2,

) : .
4,8 That on receipt of the said order, the gpplicant

made representation on 18.11.93 to the Telecom District

Engineer, Dibrugarh followed by further_'zepreséntat;ons
dated 21.3.94 and 4.6.94, but to his utter surprise and

di smay, the éaid_;rex;resentations ha;fe not been attended.
to and the. applicant has not beén glven any intimation

as to why he has been deprived of‘ his legitimate promo‘tion

under the said Time Bound Promotion Scheme,

 Copies of the representations dated 18,11.93,
21.3.,94 and 4.6.94 age annexed herewith as

ANNEXURES-3,4 and 5 respectively.

4.9 - That the applicant states that there was/is no
impediment against the applicant for giving him promotion
under the said scheme with effect from the date of |

completion of 16 years of service, By not giving him such

.promotion from the due date, he hasx been deprived of

the same for long eight years jeopardising his service

‘career, but on the other hand, his colleagwe including said

Shri Gogoi whose promotion was also delayed like that of

the applicant were favoured with promotion with effect

COH td. L] .P/6.
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- from their due dates of promotion. It‘has resulted in
hostile discrimination and there is violation of Articles

14 and 16 of the Constitution of India on the face of it,

4,10  That the applicant states that the said Time

Bound Promotion Scheme was introduced having regard to

. ——the stagnation being faced by the Group~C and D employees
. ministrative e ol .

S of phe P&T Department in their basic cadre and grade. Thus

21FLBI9D

the sald promotion cannot be taken away by stroke of pen
gnd the incumébts are bound to be given the said promotion

suwahati Bench gn completion of 16 years of service. But in the instant

qER) SuRde

-—dase, the applicant was firstly delayed of his such promotion
and now even when the said promotion was given to hinm,
same has not beén made effective retrospectively which is -

required t be done in all such cases.

4;11 | Thatjthe ‘applicant states that in view of the
aforeéaid facts and circumstances, he is aggrieved by the
impugned ordér of promotion dated 28,10.,93 so far it gives

| effect to hisﬂpromOtion'undér the 16 §ears Time Bound P romo- -
tion Scheme with effect from 26.6.93 and not with effect
from 2,10.85 i.e. the date from which his batchmate Shri
GOgoi‘whO héd alsc joined the Bepartment ak the same time
like that of the applicant, Thus this application seeking
redressal of his grievances in respect of éﬁprOPIiate

i

effective date of his promotion.

5. GROUNDS FOR RELIEFS WITH LEGAL PROVISIONS :

5.1 For that prima facie the impugned order giving

effect to thd Pime Bound Promotion to the applicant with

contd. - QP/?.
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D &

2 1FEBI9IL

,L‘Wahatl B"JL .

JERE) Frinite

effect from 26.6.93 and not retrospectively from the due

date.is'illegal, arbitrary and acoordﬁ1giy not sustainable

’

.5.2 ' Por that there is hostile discrimination and

violatlon of Artlcles 14 and 16 of the Constitution of Indla

~inasmuch as the other 1ncumbents.haVe all been promoted with

effect from the date of comp letion of 16 years of sexvice

leaving aside the appiicant for differential treatment.

‘
i

5.§ For that the respondents could not have delayed

th? promotlnn under under the 16 years Time Bound.Promotlon

Scheme and even after such delay could.not have glven the
effect of promotlon from 26¢3.93 withcut any basis in

deprivation of his due effective date of promotion,

5. 4 For tlat the 16 years Time Bound Promotion Scheme
was introdiced having regard to the sfagnation being faced
by the Group C and D employees of the department in basic

cadre/grade ; but the respondents did not implement the same

in respect of the applicant and thereby he has been discri-

minated in the matter of promotioh.

5¢5 '~ For that there is no escape of the fact that his
batchmate and colleague who elso entered into the services
of Te;egraph:Department at the.same time has been given
promotion under fhe scheme by the same impugned order{ but
with retrospecti§e effeet. Hbﬁe?er in case of tE? agpplicant
similar treatment has not been given resulting in gross
violation of the Articles 14 and 16 of the Constitution of

India and so also the principles of natural justice.

5.6 For that in any view Of the matter the impugned

Contd. ™ .QP/8.



: | o : - 8-

¢+ - ~order is not sustainable in so far as tvhe dateof effect
of promotion in respect of .the applicant is 26,6.93
instead of 2.10.85, |

t

-

6. DETAILS OF REMEDIES EXHAUSTED -

i
i

i “istrative - ‘ :

i «fe afs~ . The applicant declares that he has no other

l > 1 FEB193S ‘altemative remé&y other than spproaching this _H:m'ble

} . Tr;i.bunal. - |

j . wahati Bench

?{ . ) SRR . : .

T 7. MATTERS NOT PREVIOUSLY FILED OF PENDING

BEFORE ANY OTHER COURT
The applicant further declares that he had not
previously filed any spplicaticn, writ petition or suit
regarding the matter in respect of which the applicami:on '
has been made before any Court of law, or any other authority
N and/or other Bench of the Tnbunal and/or any such

application, writ petition or suit is pending before any

" of them.

8. RELIEFS SOUGHT %

Under the facts and circumstances stated above;
the instaht appiication be admitted, reoords be called for
and upon hearing {:he parties on the cause Or causes that

'maﬁr be shown andégrel:usal of the records be pleased to

grant the following reliefs :

(1) To direct the respondents to give promotion to the
applicant as SI(0).under the 16 years Time Bound
Promotion Scheme with effect from 2.10.85 instead

of 26.6.93 as has been done by the impugned order

Contd...P/9.
\ 2

\'.
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dzted 28.10.93 (snnexure-2) and to that effect to
modify the said order with all .consequential benefits.
| (ii) Cost of the application ;
r““‘““ ; (iii) Aoy other relief or rellefs to which the applicant
: dnistrative .
: L mET ah . is entltled under the facts and c1rcumstances stated
I o i above. '
i 21FEBI99S
* Cswehati Gy n O, | INTERIM ORDER PRAYED FOR :
L WIEIE BrRidrs ] , ‘
No interim relief is prayed at this stage.
I' * i ' 10. E NN 2
The applicat:.o“l is flled through Advocate.
i‘ h ,
11, PARTICULARS OF THE L.P.O. :
| (1) 1.P.0: No, : g, 03 B¥XES°
b _ | .(ii) Date : o3[TI>S
: Guwahati.

(iid) Payable at

12, LIST OF ENCLOSURES :

* [ stated in the Index.

Verifi Cationo R
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VERIFICATION

:f Shri Gi,;in Deka, son of Late Keshab Deka,
aoed about 42 years, at present work:mg as SI(0)
in the office of the Sub-D:Lv:leonal Officer (Telegraphs)/
. Dibrugarh, P.O. Dibrugarh, Assam, do hereby solemnly
affirm and Yerif%y that t‘he. statements made in paragraphs
1 to 4 and 6 to 12 are true to }my kn'@wledge and -those .
made in paragraph 5 are twue to my legal advice and
I have not suop ressed ény material fact. -

'AAnd I sign this ve;fification on tih s the %qu

day of Tels. =~ 1995,

RN gb»w\. HKdea



Tha. r’e:.ecom. Dist. Eng.“?‘ "
"Di.hmm..b

(Thro: ‘Proper Chanxxel) |

.,Sub;"_..:. NON-RECEIPT OF 0.T.B.p. M s My roap '.76_—%1'9.

sir, 23,6 &
"Pasp:ct"‘tﬂ_,.y, I"OE"‘W,O STaTe you Tthalt I wag 77

az)pcium..d 23 2 L.M. on 1/11/.19'69 at Dibrugarh Divi sion

ang "gtill now rl;mg 2% a L.H. x‘nder Yol e ‘

It iy palnful to intimate you that all tihe L/i
-.»I'n.t.ﬂlns Ceatre batehimotes eraﬂ the Colleeges of mysel £
.,uuse WA have b\.c."l ap’)o;.n in \,ﬂ" S50 dat "nd '1190
.‘vrm.ng under your JU.I‘J.diCt“OYI has been awarded the one
tize bound premotion in due time but st111 now I bave
not received the same ang also I am not been at - all
wnformed tue J.(.u.wn of the lapges.

| S0, 1L request your kind honour to look into
the matter whicn will enable to nely a poor employee
ilike me for a better living and oottar prospect,

¢

Ihanking Jou,

YOLrs fa‘ thm.ll

Dated; TIHGUKIA
the 2 %3 & - 1983, : %
.. - 7 '{ 5——-— 9\," qLQ )
'_i s . RIIJ D"’A)
L/ |
i Tinsu}.xiaa
Copy to:- ‘

Area Manager ol p(nm/]_)‘i '
for 1nformation rleaae,

d&mm o{‘qq 2 3. () RE
((:l}uﬂ DEKA)

- o LM
LT Tinaukia
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- Hos 331645 1 f123 Datiell 4% Dibrigorh the 28.10.93, D
1=Ti/83-HCC = dtde|Twd 2-83 convoyed by thoe OGMT/B.E, Cirele :
Builleng letter NosSTBY/THPE/03-84 4%8¢17-1-84, the foldovin, -
&2 Lineman wkeo have sompleted 16 Jetrz of service inm the grade
&re hereby oonsidered by the DPC fer promotion te the next -
kigher grads of .8,I.(0) teaporaxily in the mosle eof B5e950=20n -

i Ty =t

~ - == oxdex w ke oifeey fror ine uate

- BR0¥X 2gainst emch offieiale, - o
- . The genfority of the officisls will be fixeg
88 per rule in vogue. :

: 3o yay of tho efficialp Vvill be fixed ag
Per FR=22(C, ‘ ' o | .

v_g,:,ﬁlo." Heme of officiclm Date of promotion ,ei’vfec’ted B
1eBrl Tuwa'Ram Gogoi, | o 2-10-85 |

\/Z(Sn Giriwm Deka _ | - 26-6-93

| t Tras noc i €1101R10 81tsd abave shall met entitled.
~$¢ rent frss acsormodstion Ox HEA in iieu there ef frou tne
 Gots o premotien me per L@ P&%? K.D, letter Ho411-12/85 XCg
406 4u5ug3; - . R |

= —
h Teleoon.ﬁatomgj.ncer
Mbrugarh,
Copy toretsTae Omiy/am I for informatien,
* 2.The A4T/DR i . o - :
 SeThe SDOT/DR fop /s, o
| 4eThe J20(3) -dom
o }oﬁ;em}.,émeemu,
 6aB/file ef the offisinl p,

TeBiT/ot. S o
_"ﬁ.LBi/tixation flle. Toloeom.Dist, Bngincer .
- | - ~m'bm¢arh.- -

v $0&\(}
*} S w?f«\f/

\
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Sir,

'fhenﬁkDﬂE; (felegommunication);

- Dibrugdrh.
; (I'hrough: Proper Channel)

—= \’}7 i /§Lv7Vé?@60@é'; 3

i

Sub:~ INJUSTICE RESPECPING PROMOLTION

.....

"Ref:- Your Letter No. B-316/L.K./129 dtd. 28,10,93.

following wmd mattsr,

 Most respectfully, i beg to draw your attention into the

That Sir, On receivihg the above referred letter I alongwith

my colleagues, all rejoinéd with the

idea of having some good news '

regarding promotion of myself and joined in a tea party given by me, f

But most unfortunately then I opened
blue to me. Because T found that th

the letter, it was a bolt from
ough I compiebed 16 years of

Service on 3.11.85 yet my promotion has been piven effect from 26.6.9.

While Tawa Ram Gogoi who joimed Service at the sams time, has.been
given effect of promotion from 2/10/85. '

In the one hand, lawa Ram Gogoi had gone under Suspension

for 3 years in connection with Some

more than 15 y® days while he was at Sibsagar in 198L. Even with Vo

i
|

i
|

cheating case and was in jail fori

Such a record his promotion has bean given effect from 2/10/85. On

the other hand I am leading a spctlae
int and the departm nt is So much pl

8S Service record since my appo- i
eased to give my promotion with l

effect from 26/6/93. I have never gone under any suspension or. any

other corruption or-punishment, why
there that very often I have .been wi

i

" . For thus the departmnt cannot give

way in an indirect manner. Departme

than this discrepency? It is
lling to the departmental offi-

cers. regarding completion irregularities etc, in the departmnt .-

on irflict any punishment in this
nt must make specific charge and

inflict specific punishment if. I had done any wrong I understand
‘that as a punishment my promotion has been withheld and delayed, .

Further I am not allowed the arrears
no justification, .

Further, those who conistitut

; I am very happy that the departme nt has given promotion to -
- Tawa Ram Gogoi who had Such criminal

©"- pensional recard, Because it will benefit the fellow workmen, Who

might have criminal and Suspensional

Tawa Ram Gogoi's case as a "PRECELENI" then the responsibilities will

2o to the department,

due to me. Such denial has A

’

ed the D,P.C. those learned

. members should have been acquinted or well conversant with my case
- while considering promotion to me, :

record and departmental suys- .

record and yet who will claim

Therefore, under the above circunstances, and facts I pray
your honour to reconsider my promotional matter and to give effect

from 3/11/85 and to kindly inform me
Thanking you,

\

Dated: Tinsukig,
the /8'//493
Copy to:=

1) Director, (l'ele-comm)
Dibrucarh.

'2).Circle Secretary, Guwahati. ACT.T.E.UL/S b i Acs 19 GHy
.3) C.G.M.I./Guwahati (fele-comm) |

T

about this within 15 days.

/o
Yours faithfully, \

S;;gbf€¢uW“ 6Z;2$<ji/&£3/;n 4

(CIRIN DEKA)

 Enclo:- Copy -of your letter B;316/LM/129vdtd. 28/10/93
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To
The T.Bs 24,
Dibrurari,
- { Through z_Proper(Chdnnél)
’ Sir’ 4 A

‘ With duc respect and humblovaubmission, I beg tb‘drdw ‘
your attention into the followlng matters ;.

1 That 5ir, it hng come to ny knowledge that in my .
_serviceAOOk (Record} it has been shown thnt-I wag placed under
suspension in 1984, o -

2) ' That Sir, if it ves 80, theh,ﬁy which lstter/order

: eﬁc. the susponsional ordor was intimated and sorved on me?

- punishment than to punish on innocent person, =~

r Iy promotional matter, but unfortunately not) ng fruit

pension®?

3) That wns the ground for my said go called "Suge

L) | Dy which letter or ofder I wag apgsin allowad to
resume duty? ' . :

5) 1f any person conmit an offsnce he‘should be
punished but thero is no Justifieation in punishing an 1lnnocent
person, For, 1t is bettor that 100 guilty person should escape

6) That 8ir, I have made so rany com laint,ra%ardinv

ul hag
been done so far, o

7) _That 5ir, the D,P.Cs whdch was. constituted fopr

~ considering my promotion, I do not accept itse The DyBaC,

. promotion,

+

has fulfillcd 1ts gradge ageinst me while selscting ne for

In conclusion, I beg to state your hbhour that I.have‘
‘hesn naver placed under “any suspension and no lotter or orderp
for such matter 43 served on me upto this datae, ‘

Therafore, I pruy‘yOur'hohour to onquiﬁe into the

- matter and Lo pass necessary ordep in this respgct,

e 203094

" 2) CuBulTe, Cumnhopy

{-
”4’
q

Yours faithfully;A'
ng%fib\« 5KZN§W

{CIRIN puka)

Dateds TINSUKT ¥

Advns A T YOl PLOTIe TRUIE npe- 0f £ 0o
~2yznee CODY ol : Tinmkin 1,0, TINGULIA

(ns;am)d

Copica of pravioug letter encloged,



The T.b;ﬂ,: T
D T

subs [romoticpnl paktax
. Through Pxope:'Chnnnei)

£

Sir,

nogt respectfully, I bog to place tho foxloulng,matter
Zor your imrmodiate mecoscery oction, S

1)- Thst Sir, regarding oy promotional metier, 1 nlready wrote

two letters to your homouy o but cnfortunotely neither omy
reply mer ony setion hep been tgkos so far in this behalf,

2) That Sir, ia.l964Aon 19¢h, Septerbers when I was braneh -

Secretory ot Sibsgger, st that time I wesplaced under sugpension

fer only one dsy for Unicn mattor and the nuthority immedintely
withdrav the guspension next dsoy, I have not roccived the poy
for the day asyets At that time the 5,0,0.T wng Wr, U.C,Ueord,

3)  That Sir, I haye been receiving foll poy for all the tiwe

and pever prid balf poy asthet is dore in casc of suspension,

4) That S!r; ag o resnlt of in attontion fnnctien and

pegligesce tonasrds my pronotionsl issuee 1 have becn sulfering
great ond irroparabdle losse

5) That Sir, it éftef recoiving this lettor the doportioent
doecg not take proper steps to redrees my grievnnces, than belrg

RERE

I

compelled by the circumstonces, I shnll have so other alterantive

than to vindicanto oy right by reforring the motier to Court,

. The.departrment sholl be respongible for all {tg in setion, ,
negligonce ond drresporsibility end liable for the loss cauged to

ne, Foz tils porpose I bog your leeve to seelk resort to tie
court of lauw, From the date of delfvory of this lciter T gh-11
wait fo: p nmooth aud theregftor Y gshalld procecd ncrordingly,

_ Tlerefore, onte nanfn I pray you to tnke imnedinte
ropgures respecting the matier horcirbefore montioned gnd to

redress ny griovancesg at nn enrly date for which 1 ghkall remain
-grateful to youx honour, : * :

~

Yours fnitbfﬁily.
‘ 4j;>é§fyu“a ;35“¥-5{aéﬂ.

L. ' : (GTRIM DEKA)
Pated:_ k.é 94 : . - Linemaa, Tolenhones

_ ' - T Tinsukie,
GCopy to oB proper channel tos

la CoGoNaTo/Guwalati

Copy In pdusnce tos

2, CQ-G.E;T;/anabntih ;9) | ‘
3e Tolelo blbrugerh, - A8 ; G
e : Fut W \ o

T e e T T e S T e e
P - RIS . _ T SR
] o T SIVANE R - ST .

-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
- GUWAHATI BENCH : GUW

&

§ Central Adimdnistiative Trigunsl |-
SNy e gfuvm

Leadyt
ntral Sovh

e

e
Standit.g Counsei .
@entral Administrative  ribunal

Oe¢As Noo 27 of 1995

Guwahati Bernon

« o~
| a 2MAY 1995 < &
sri G, Deka - -),\T , 3
. Gewahati Bench S

Vs ‘ - sy

Union of India & Ors.

-

ks

In_the matter of i~

Written stétement/shew cause on

behalf of the respondents.,

Tlelom. /%M -

do hereby solemnly afffirm and declare as follows :

1, 'That I am authorised by the respondents to .

file this written statements and also being competent
I do file it and say categorically that save and except
what is admitted in this written statement and rest

may:be treated as total denial'by the respondents.,

+

2, That with regard to the statement made in paragraph

1 of the application the respondents beg to state that

*

the promotzon was effected we.e.f. 26.6,.93 instead of

3 11 85 as per letter No.E-316/LM/129 dated 28.10.93

Y

¥

after observing all departmental norms and procedures.

Hence question of rejection of representation of the

i -

applicant does not arise.



02—

-

!
e That with'regard to the statement made in

paragraph'Z of the application the respondents have no

comment. -

4., That with regard to the statement made in

~

_paragraph 3 of the application the respondents have noé

‘comment. (
!

5,  That with regard to the‘statement made in paragraph
4,1 of the application'the respondents beg to state

that the applicant has every right to take privileges
and protection of law if it falls within the’ Jurisdicc}on

of..any law framed under Constitution of India.

6. That with regard to the statement made in paragraph
- xARE 4.2 of the applicatlon the respondents beg to state

that the applicant entered in his service of the Deptt.

of Telecom., with effect from 3.11.69. The work performance

was not upto the mark.

7. That with regard to the‘statemeat made in paragraph
4.3 of the application the respoodents beg to state that
aitﬁoogh the one time bound promotion was inrroduoed »

'.Qith effect from 30.11.83, the promotion of the applicant

under this scheme could not be considered as promotion

s

scheme is also governed by the normal procedure of

promotlon in regards to para 4(2) cited above,
. - A
'8. That with regard
o e g to the statement made in paragraphs

. 4. «4/0f the spplication the respondents beg to state that -



phe,date of entry of sri Tawa Ram Gogol, is 2.10,69
and date of the applicant isv3511.69. As per DPC
report it is observed that the promotion of Sri Tuwa
Ram Gogoi was delayed due to non-availability of PVR,
while the promotion of the applicant was delayed due

to unsatiSfactory'work performance, -

’

9. That with regard to the statement made in
paragraph 4,6 the respondents beg to state that the

fpromotion of any official depends upon the DPC

comments. No assurance was given to the official for

effecting his promotion from the retrospective date.

10. That with regard-to the statement made in
paragraph 4.7 of the application the respondents beg
to state that Sri Tuwa Ram Gogoi was promoted on

2.10.85 i.e., on completion of 16 years service as

DPC satisfied with the wanting documents, while the

date of effect of the applicant deferred to0 26.6.,93

4

'as work performance is not upto the mark,

LI 3

11, That with regard to the statement made in
paragraph 4.8‘of the application the respondents beg

to state that the department is not bound to intimate

the applicant about the decision of every DPC,

12, That with regard to the statement made in
paragraph 4.9 of the application the. respondents

beg to state thet no hostile discrimination was made

)



~ between the two officials as their promotion was
delayed due to different reasons as indicated at

item 4(7) above.

13, That with regard to the statement made in
paragraph 4.10 of the application the respondents
beg to state that the promotion of the incumbent
aill be governed by norﬁal»procedure even the incumbents -
'completed 16 years service, Retrospective date .of
effect ean be deferred if the official is found

unflt. _
i'”1.4.. That with regard to the statement made in paragraph
o 4, 11 of the appllcatlon the respondents beg to state
( 4that the dete of entry of the applicant is 3.11.69

hence‘question of effecting his promotion on 2,10,85°

does not arise alongwith the batchmate as prayed .for.

15. That with regard to the statement made in paragraph
5.1 of the application the respondent beg to state

that the action of the authority is not illegal and

arbitrary.

‘.t' 12
’16.‘ That with regard to the statement made in paragraph
Se 2 of the application the respondents beg to state that

the DPC comments is flnal in case of promotion of the

incumbents.

17, That with regard to the statement made in paragraph
S¢3 of the'application the respondents beé to state
that the date of effect can be deferred if incumbents

"work performance is not upto the mark.



N

‘18, That with régérd to the statement made in
paragraph 5.4 of the application the respondents beg to
" state that the introduction of the OTBP scheme is not

“to the regards of stagnation in a particular scale of

pay, but to place in the next higher scale after
completion of 16 yeafs of service subject to finding

fit by the DPC as per normal proceduré of promotion.

19, That with regard to the statemént made in
paragraph 5.5 of the application the respondents beg

to state that the promotion was not effected of the

R applicant alongwith the batchmate as it goﬁerned by

the normal procedure of promotione

20 . That with regard to the statement made in

paragraph 5.6 of the application the respondenis beg

‘to state that the date of promotion of 16 years service

is 3.11.85 instead of 2.10.85, which is deferred to

26‘6. 93?

AN

21, That with regard to the statement made in
paragraph 7 of the application I beg to state that

it is not known to me.

That the present application is illconceived -

-of law and misconceived of facts,

. That the present application is without any

merit and as guch the same is' liable to be rejected.

That the applipant has not exhausted all the

remedies available to him and on that ground alone it



[N
ey

~

'is a fit case to summarily rejected.

written
That this/statement is filed bonafide and

in the 1nterest of ‘justice,

_..;. Verification



\

VERIF ICATIO _N

I, ng ﬁlznﬂ éa“*h H“@?h”“k;ét
T Tl -QM«MZMJ\

do hereby solemnly affirm and declare that the

L4

contents made in paragraph 1 are true to my knowledge
are

and those made from paragraphs 2 to Séderz.ved from

records which I believe to be true and rest are of
my humble submissions before this Tribunal and I

sign this verification on this the 2nd day of May,

~1995 at Guwahati, -

~

‘Mﬁh‘ent
S‘.s“b'o et s - 4ot
e Pt - ,aﬂ.ﬁ



R

?Cﬂ”
L&

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH

0.A. No, 27 of 1995

Shri G. Deka
- Vs,
Union of India & Ors,

REJUINDER TC THE WRITTEN STATEMENT/SHOW CAUSE
ON BEHALF OF THE RESPONDENTS

The applicant begs to state as follows :

h%
Aot

1, That the applicant has gone through the copy

of the W.S. and has understood the contents thereof,

Save and except the statements made which are specifically
admitted hereinbelow other statements made in the W.S.

are categorically denied, Further the statements

which are not borme on records are also denied,

24 That with regard to the statements made in
paragraphs 1 and 2 of the W.S., the applicant begs to
state tha the statements made therein are vague and
do not disclose any ground for rejection for depriving
the applicant of his prométion with retrospective

effect. In this connection, the applicant craves leave

‘0f the Hon'ble Tribunal for a direction to the respon-

dents to produce the relevant records.

3. _ ' That with regard to the statements made iﬁ
paragraphs3,4, 5,6 of the W.S., the applicant does not
admit anything c0h£rary to the relevant records, It is
categorically denied that the work performance of the

applicant was not upto the mark. It is regretted that

Contd,..P/2, .
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th e respondénés m oould make such a sweeping remark
against thé a;;pli‘cant without elaborating anything.,

The respondents now being caight in whirlpool have made
such sweeping remark againstthe mpplicant without

any basis. In this connection,also, the respondents
may be directed to produce the relevant records so as
to enable this Hon'ble Tribunal to judge the work
performance of the aioplicant and as to how the same

was not upto the mark,

4, That with regard to the statements made in
paragraph 7 of the W.S., fhe applicant while reiterating
and reaffirming the statements made in the O.A. begs to
state that he is entitled to his stand boundt promotion

- with metrospective effect under the scheme and =2gmEs K&

it is not known to the appli cant as to why his promotion
under the scheme could not be considered. In any case,
such a ground has been disclosed for the first time

in the written statement only without assigning any

reason for rejecting his representation and all along

keeping the applicant in dark,

5. . That with regard to the statements made in
paragraph 8 of the W.S., the gpplicant begs to state
that the fespondents cannot absolve their responsibility
in hot giving due promotion to the applicant by the kind
of remarks as has been made in this paragraph. The
respondents are called upon to substantiate their claim,

~ that the promotion of the applicant was delayed due to

Contde....P/3,
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unsati sfactory work performance, Here.again the
applicant craves leave'of the Hon'ble Tribunal for a
direction to the respondents to produce the alleged

DPC report. The applican t under the time bound promotion
scheme was due for his promotion with retrospective
effect (November 1985) when he completed 16 yemrs of
services. When the same was denied to him, he made
several correspondences ; but eventually he bas been
favoured with the promotion vide order dated 28,10.,93
(Annexure-2 to the O.A.) with effect érom 26,6,93, The
‘basis of such promotion with effect from 26.6,93 is not
known to the applicant. HE was entitled to such
promotion with retrospective effect as stated above.
His such promotion came after series of cprrespbndences.
After the said promotion order also, he made representa-
tions xx ; but none of them has beén disposed by the
respohdents and now in the written statement they

have taken the plea of unsatisfactory work performance
which is as vagque as anything. It will be pertinent

to mention here fhat the 16 years time bound promotion
scheme was introduced to provide promotion prospect

to otherwise stagnated employees and such promotion

is given on completion'of 16 years, It is unbelievable
that the applicant would be found suitable only in

1993 although he was due for promotion in November

" 1985, Phmx kke This is the reason why the applicant
brayé that the recrds pertainiﬁg to his promotidh

may be called for,

¢

6e That with regard to the statements made in

paragraphs é, 10 and 11 of the W.S., the app licant

' Contd...P/4,
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states that the statements made therein -speak volume
of administrati&e inaction of the respondents, While
the promotion of Shri T.R. Gogoi was delayed by 8 years
due to non-availability of PVR/Documents, the applicant’
has been deniéd his promotinn on the mxem alleged ground
of "work performance is not upto the mark", Sush a
statement is as vague as anything. From the statement
made by the respondents, it appears that the promotion
of the aépli@ant was héld back as a measure oOf
punishment for certain undisclosed reasons. Be it stated
here that withholding of promotion is a punishment under
the C.C.8.(C.C.A) Rules and the same cannot be imposed
on the employee wi%ﬁout deparémental proceeding. In
- the instant case, the applicant has been imposed with
the said penalty without intimating anything to him
énd thus the action of the respondents is vitiated by
illegalities and required to be remedied by this

7. That with regard to the statements made in |
paragraph 11 of the W.S., the applicant begs to state
that the respondents aé a model employer could have
intimated the reason to the appdicant for his non-
‘promotion instead of making him to wait till the

filing of the instant W.S. . .

8. That with';egard to the statements made in
paragraph 12 oftthe W.S., the applicant reitergates
and reaffirms the statements made in the O.A. and

states that he has been meted out with hostile

Contd,..P/5.
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dlscrimination,

9. That with regard to the statements made in
paragraphs 13 and 14 of the W.S., the applicant begs
to state that he is entitled to time bound promotion
with retrospective effect., As per their own admission
the promotion of the applicant was. deferred and that
it is not a case of he being not recommended by the
D.P.C. In any case, the applicant is entitled to get

the benefit of promotion retrospectively.

10. That with regard to the statements made in
paragraph 15 to 21 of the W.S., the applicant does not
admit anything contrary to the relevant records of
the case, and the respondents are put to the strictest

proof thereof,

11, That the applicant submits that as per the
verification to the W.S. the submissions made in
paragraphs 2 to 8 in the W.S. are derived from records
and the rest are kumkidr submissions before this Hon'ble
Court meaning thereby that the statements made in
paraggraphs 9 to 21 axe in fhe W.S. are all submissions
and the relevant paragraphs based on records are ‘those
made in paragrapﬁs 2 to 8 of the written statement;

Since the statements are stated to be made on the

basis of records and the same are denied by the

applicant, it will be in the fitness of things to
call for the records on the basis of which the statements

in paragraphs 2 to 8 have been made by the respondents.

Contd....P/6.
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12, | That the applicant ‘submit's that in view of
' nén-disc;osure of any cogent ground in the written
statement warranting deprivation of the promotion of
the appiicant: from his due date, the instant O.A. |

deserves to be allowed with cost.

VERIFICATION

I, shri Girin Deka, the applicant in 0.A.
No._‘ 27 of 1995 & hereby solemmly affirm and verify ’
that the statements made in the accompanying rejoinder
are true to my knawledge and belief and I have not

suppressed any material facts.

~ And1I sign this verificatioh on this the
" day of November 1995 at Guwahati,

s dew
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In the matter of :

0.A.N0.27/95

shri G.C.Deka «o« Applicant.
-Vs=~

Union of India & Ors, ...Respondents.

< AND-

In the matter of':

Reply to the rejoinder filed by
the)applicant on the written

statement of the fespondents.

I, Shri N.F.Kachari, Divisional Engineer(P&A),
Office of ‘the TDM, Dibrugerh do hereby solemnly affirm
and declare as follows :- '

1. That n copy of rejoinder filed by the

applicent has been served upon me through our counsel
and same being resd-over by me, I have understood the
contents thereof and being zuthorised by the other

respondents, I do hereby file the reply to the rejoinder

as follows,

- That with regard to the contents made by

tklenn-o
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by the applicant in parsgroph 2,dheth the: stitemefit of WS

is not vague g5 the stend of the regpondent is based

on the records,

3. Thet with regard to the contents maxde in
psragraph 3, the respondents beg to stute thet the
applicant ﬁ&y not admitvanything contrary to the
relevant records, but the DPC has gone through the
remsrks in the C/Rs of the applicgnt for the year
1886-87 nnd 1987-88 wherein there are some adverse
entries. The copies.of the CRs nre anrmexed herewith énd

marked gs Amnexure R.I -nd R,II. The applicant was also

plnced under suspension w,e.f., 19.9.94 aﬁd subsequently
revoked. The spplicant was also warned vide 5DOT/Dibrugurh
letter M0.G-695/13 dated 22.3.84 toc be regular in hisg

dutles @3 bhelgpplicznt rempins gbsent from his duties
without any prior permissidn. Consequently the period ~
of unauthorised gbsence from duties for 91(ninety one)

dzys (year 1981 =13 days, 1982=51 days, 1983=7 days and
1984=20 days) have been trepted as DIES NON. The relevant

records are annexed herewith and marked nas Annexure R,III,

Iv, Vv, VI & VII,

L That with regard to the contents made in
para 4, the respondents begs to state that the decision
of the DPC is finul in cese of promotion. The Date of

promotion sy defer subject to found fit by the DPC.

g

5. ~ Thst with regard to the contents m:de in
prragraph 5, the respondents begs to stnte that the

DPC...'..



DPC held oﬁ 26.6.93 2nd promotion wazs effected from
the same date of holding the DPC os esrlier DPC did
not find the gpplicant fit for promotion due to non-
nvailebility of éertain docunments. 3ince the ezrlier

DPC did not recommend the =2pplicant for promotion,

the 1aoter DPC cannot igrore the comments of the e rlier

DPCs. The respondents are not bound to intimste the
applicant sbout the decision of every DP3 holds from
time to time. However, the reports of the DPGs for

¥

the yezr 1988, 1990 ond 1983 .re produced herewith =nd

same are marked os Amnexure R-VIII, IX .nd X.

” -

6. - That with regsrd to the contents mide in
prragraph 8, the respondents beg to state that the
st-tements mnde in pera 9,10 »nd 11 of the written
statemeht 2re not vague. The DPC comments in case of
promotion is final. The respoudent could ha¥e imposed
severe punishment o the ppplicant in contrary to

strotement m:de in para 3 sbove.

e That with regsrd to the contents mode in

4

paragraph 7, the respondents begs to stite thot the
nsime of the gpplicent hos heen token in the list of

officlels to be promoted in every DPC but the applicant

w: s 10t considered due to work performance of the applicant

was not upto the msrk.

Contd.ﬂﬂﬂ..
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8. , That with regard to the contents made in
parsgreph 8, the respondents begs to state thsgt no
hostile discrimingtion wes taoken zgainst the applicant

28 nmember of the DPC sre not szwme in every DPC.

w

. That with r7egard to the contents made in
paragraph ©, the respondents beg to state thst the rulings
of OTBP Scheme does not indicates that the spplicant is

to be promoted frow the retrospective date. The dute of
promotion deferred to 26,6.93 from'3.11.85, but not

2.11.85 as prayed by the applicsnt zlongwith his batchmste.

10. That with regard to the contents made in
paragraph 10, thevrespondents begs to stitevthat the
epplicant may not admit snything contrary to the relevant
records bﬁt the respondents are bound to furnish the

proof =zs prayed for in the Hon'ble Tribunal.

11. Th-t with regard to the contents mazde in
parggrapﬁ 11, the fespondehts begs Lo state that the
cpplic:nt may not have g1l the records but the respondents
are resdy to furnish =211 the records relsting to his

promotion if directed by this Hon'ble Tribunsl.

12, That with regsrd to the contents made in

paragraph 12, the respondents begs to state that it

depends on the merits of documents/records a¥ailable

snd applicant has liberty to seek for justice in this
Hon'ble Tribunsgl.
Corrbdo-.uce
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13. That the res@ondents beg Lo submit that they
will produce the records ot the time of heoring for

arriving ot correct snd just conclusion of the case.
14, That the respondents beg to submit theat the
rejoinder ig nothing but s repiica of the originsl sppli-

¢ation,

15. Thet this reply to the rejoinder is filed

bornafide ~nd in the interest of justice.

VERIFICATION

I, shri N.F.Kschari, Divisionsl Engineer(P&A),
Office of the TDM/Dibrugsrh do hereby‘ééiemnlﬁwéffirm
~nd declare that the contents m;de in paragra-ph 1 of
this reply to the rejolnder zre true to my knowledge
#nd those made from parzgreph 2 to 12 sre derived fronm
records which T believe to be true znd rest sre humble

submissions before this Hoan'ble Tribunal.

AND I sign this Verificotion on this g&h\ day

of Septerber, 1896 ~t Dibrugasrh.

DEPOWENT

{ .
gineef (&)
Dibrugaift

DiviSlon"\ o

Olo; T: D: Mn
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Form of Conﬁdenual Report on the non (gazge!tted ildaﬂ;[pf,i,)t}}%,lndlq

Post and Telegraphs Departmznt in the oﬁ“lce
and “Postal and

rative offices, Divigional Officss’

* Report for the period from

SR

1 Name of the-official

2. (a) .xte of birth

d) Educational qualifications;
including professional and
techpical qualifications,

3. Designation
4. Date of appointment in the

_present grade.

Section where einployed :

|94
D)

office .
6. Nature of works on which
- employed :

p%q Ec’§§l ﬁc}mtmst- .
Telecom. Oﬁ‘nces etc,h

/8T ...

11 "ilar1t)

o1 199l aasaifi ¢

- GIQINuw%:D:“EMA

1208Q no poizeeqrd (5 &

e 3]
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ﬁdhvaf&//«% wérrf/””“ over J leger

nvm VLT (1)

)

Jngl-tge e

(b) period of absence from d'uty"on From

. i L
leave, during the year, '

;.\.,,.;"‘,.“!_,

TSI I O

To No of day-s |

bty 2=anhusin 00

;o sagisro Isiosqz yns (i)
w0 pacitgoRtilaty.
“ogteshoei 1 dudw

7. (a) Observations on ¢

(i) Intelligence and general .
ability-Has he (a) more
than (b) Less .than or

(c) about the average ability
of officials of his grade 3

(ii) Conduct :

(e ,2. amenability to

disciplioe, attitude to supczriors

and subordinates  and relations

with fellow employees regu-

larity and genefal behavieur )
(iii) Character :

( e.g, industry, care and

‘thoroughness, cleanliness etc. )

(iv) Knowledge of rules and
procedures,

oo

: et e dara sty n¥o(d)

PP PV A LR

"o i besge bap ogoens (1)
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TIETATL AT L - '
(v) Devotion to duty A ¥ S e e '

(vi) Physical ﬁtness;' . @Aw-df Y

b4 P (vii) Whethcr he has beem able to” e b Ve

21 Ty 0 .rf" . BRI o ;»:"-. -G
0 ST reduce arrears -ahd’ outstan- _ Tt e e :
e ) TS GO pE BT /eg 6994 ELRe ;; S
dng items durmg the penod .
" under report, -
» Please refer to the Note at the end
el WAL I L

" & (b) Expression' on paper. S _

. (i) Excellent,

(ii) Very Good,"

MGOO(}' v @ ¢ SROEAU T

>afiv) Average. 40 |
AR A - ' : EUfL YmLTrInie At u
(v) Poor.
8. Comment on . .
{a) 1» the case of a tvpist.
coa ',:":A. . ’ AR A AN l\.' .\. " AREEE »".'n‘i\' S T ‘ £

(i} accuracy and speed in
out-turn.

et - - - . EANRAY
L : i L -

(n) neatn¢ss and care 1n work

(iii) any special characteristics,
qualifications or defects
which it is desired to bring

B Lol
notice, ; Bty
(b) In the case of a Stenographer. Cotin s
(i) accuracy and speed in work _ . m |
as steno-typist, an
(ii) trustworthiness in confidential
and secret matters, e

enotilor o \eiamibrooy U
(iii) any special characteristics, .y, alinib o
lificat defect ' sy esav o \aims wollsl A
ualifications or de €090 S o
2 ¢ OHeTs o {qporvaned io\easg bos i . ;
whlch it is desnred ‘to brmg o , . qetomgdD G i

ms 9180 (mubm :m b

to notxce._t,_

e ‘-"\‘v\‘é‘b\-‘:; ,
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{ii) his proficiency in reading addresses

{i'i} his knowledge of routing of articules

( 4 ;. i o ‘;@
' ’ ‘ ’,“ [
(h’)"In the case of RSA. . L
: wiald :'"f?i PR VO R
(i) Knowledge ciscuitry, 22 me:.'. Selat s
(u) abxlxty to rectify faults. .
t JJoJa it Y Akt i »
(i) abxhty and speed of testing. G ;
(i) In the case of Post office clerk and. o o o
SPM | o NEPAS B P PN A.:- '!,‘.'):.»- |
() his ability to do with speed and T T o e ch T
sustained accuracy repetitive- oper- e
ations such as booking of moﬁéy '
orders, reglstered articles etc. -

(u) hls abllxty to mamtam calm and

composure at times of pressure of -
work;;

(m) his quahtles in deahng wnth the
* pubhc courteously . -

(j) In the case of RMS Sorter. Mail
Agent, SRC, etc.

(i) his ability to exchange mails and.
do sorting with sustained speed
- and accuracy.

in other scripts and languages

and Due mail and sorting lists,

(i) abil‘ity_ to manage ;ecords ofﬁéé’f o L ) ) .
(for SRC cnmly). SR S
9. (a) Discuss the general performance : '-??'?,:1 :
of the official during the year under
review and whether he has been TN

responsible for any outstanding o oo d
work or been reprimanded with

brief particulars of the same
(b) Whether any public complaints )
were received against the official. If C WO
so, ‘what was the result of the ‘ SRR N BRNTTIN
- investigation,

-
-
.

t

PEI ORIt 3 I AR Lo )
. ’ < . h [ _
(c) Whether the official was courteous C ' 5 N
' : M 5 w0 ¢1163 o v i

"ersasteuihs

o the public in 'his'b'ﬁ' icial dealings.
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Se 5y ;
10.” Any outstanding achievement Of perfor- -

‘ mance in the field of sports, athletics
and ‘art.

o1 Any useful suggestion made for achleve-
+ . ing high standard of eﬁic;ency L
: ding ety TG g oy sl gncde

ER Ly Leer et : et
LIS economy in admmlstratxon etc~-~ R
) merpinumins e il Biro T wselams O SR [ nss cln ATV
12, G’eneral remarks and overau assessment T Lt eI

l:Lut'Iw::‘d L id P o ’%‘:.‘5‘ [P A

- . Summing up of the oﬂic;al’s gqod qu-.,_;;_t' 5 e ge LT asdn

we 'nues and shcfrt comnvs a txtude - e :

" I"A’ 3 l ? : P J5. "".‘f‘ . M* ES r

e B or‘ - eluct fice’ im* certam 'types “of st DT T

- R R T RIPE S A A

“POI'KS fand Galse ‘thetwatute of advice
given ‘for . overcoming the dechts”""‘”_ e 4
e nw;n@j;lcedi Gu gr' HiH Dt bqwsailo" .s(f Yinods stibeswan gRnioilet edT ¥
" ; oot S chigmse o anisist

13 Assessmgnb otj,Inteqrggy 3 3du @ —r d&«»‘ [ eoifn sd1 A (e

s ﬂﬂ‘:ld 1l 5 bineg: amslos sds nCige 30 e 2 s gl (i

.7 14. Has the officer any special 731,,,,_, " .'v;.»'::.:; neitos bac
charactenstxcs and/or any out- } . ‘ ) 8

AR e et "~ I “:;,’,’f :{ -" K

vac stand;ng mems ot ablhtles Wthh

R D) - ’
AN S ot -.s'l‘ C

I would Justxfy ‘his advancement and” T Co
o soecxal selectvon for h1gher appoi- ‘ AR
ntment out of turn "9 7If so mention
. ' “those  characteristics’ bneﬁy’ 'a'n'd' 1nd1- :

" cate .why you con31der h,m ﬁt for out
of turn promotion. ”

S A AT * Signatur€ of Reporting
S . R SR UEE i e officer
PR #2 ~ IR L CR:m. PLrHAN A
b , - et I P e . e e \T‘ 7 0. Lede
! : S et Name and Desxgnatlo"l
} TLETs ' e R { i, BloCk (Eétgéfé"‘a
S beqoipwer Lot o cownibhoosern Lo RSN ol LEDO, ;
i . I TR TR ST C A r Lstasil Dat'é"—d?? 3 ?/

| Remgfk“s' i a any, of the re‘;qew ng ';ﬁ%h‘(‘)'my (In case he ﬂ&”:ﬂf W
pabo duc b

~ e

does not accept the assessment of the Reporting oﬂicer <
! he should make a specmo mentlon of if glvmg reasons

thercfor) o ” - (,j\lc,/\ (il ""”'}’

3 M

a'{i '{Bﬁ': ,.;1;4 !fl;""ll..".

ature of Rewew “Authority ¥ \ -
C. '- PREQR. />

Name & Deagnatxon {:inr. block. Lettet )
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@ In the case siri’gnalling staff
| %legraphs. postal ).

(i) accuracy and  speeds in
transmission.

- . e, }ow 4 -,‘~:"‘,‘ .
Wil W AaELQe IS WESVWE ol
b 3 X

oy, . Ryt o g ?-;n” L A8 I 31 .
P e AL FROUT R a0

(i) technical knowledge and skill RS
(d) la the case of Telephone operator, ... i o i
N P i et an bt
(a) Ability to : o, e -
R T VA FEOTR S A I LITRS 1A 23

(i) operate™

(ii} Carry out routine tests

R e

e T Of “nCS
‘ (iii) control trunk lines and handle,

.. record and time trunk 'calls.

(b) Knowledge of rules in the

“Instructions for operators”

(e) In the case of a Phone Inspsctor,

{a) ability to

(i) collect revenue

(ii) chase faults and

carry out inspections

(b) Technical Knowledge.

(fy In the case of a Wireless operator

(a) ability to

(i) operate, -

, (ii) remove faults on the
equipment.

(b) Technical knowledge.
(g) In the case of a Techrnician/AEA

(i) Knowledge of circuits,

_ (i1) ability to rectify faults
. agd i PR ) Lol g W 11:‘!'){-’:‘!(3"2:".’. AN
{iii) ability to carry out a3 e e -
' ) d‘usfm ts ’ ’ oz sdash islotfio pis m i \#E :
- &djustments ' : o\ _ .
L Contd 4 > ¢ e '
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1. Along with the adverse remarksthe substaace, ,of sthejgntire repagtrf,mcludmg
what has been said in praise of the employee should also be commumcated

e

2. 'Adverse -remarks should be . communicated 1mmed1atelywafterj these are{

“f i}

approved or- recorded by the. Countersngmnm»Authorlty Wwhere prescnbcd
nsmml 0

otherwise ‘b the Rev:ewmq Répottiig adthority: S8 41 i i

y / b nt ‘“g”'f'fp ;H’l“}:r.{?) i"g’i ’9 " ‘\.ﬁ‘?;lh.“hi’. H

3. The column reld irig* o' ‘Public Relations’ .need, be. ﬁlled,;n.,byﬁh iReporting
Officer only where the duties, ol the oﬂicer .reported upon suoh he comes

g 'hn€
ia contact with members of the publlc. H

e lurwo 'm'l fuvin
4. The following procedure should be followed m ﬁllmg up.: the>column

relatmg to lntegnty : _ SR DR ¥ PR
fll lf the cfficer’s ‘integrity .is beyond doubt, it may befso stateds;?i”"’f\
M
(n) If there is any ~doubt or suspicion, the column shouldhbeg‘rleft blank .
and action taken as under. el V”’“'f’ﬁr’m@ radicert b

% vl*%q’tm - ~l,

{a) A sparate secret note should be recorded and .f"'o‘ll“wpd §up. A ,opy |

of the note should also be sent togetdher wnth lhe COIH tial I eport

. to the next supzrior “officer who w11l ensm’e that tP?rm}l'Ja L ’p dguon
g )

is taken espeditiously, Where 1t 1s nlot spos“bje euhe{ &}p”cprufy

11
the integrity or to record the secret note the Rc {nn l’ﬁcer slmuld

ot Hia 8132020
;. state either that he had not \vatched the ofﬁccrs W, )rk for su 1c1ent
U A T G (A A

time to form a definite judgement or that he as hgghmqgtlllngjaﬁg nst
the oﬂ”lcer as the case may be,

ENAEE R VAN FANEER

- (bi~lf-as. a_result of the follow up action, the doubts or suspicions are
i1 cleared the offizer’s integrity should be - certifizd and: rentry- made
¢ e vt aecordingly in the Confidential Repert,

Pt | (c) 1f- ‘the. doubts or suspicions are confimed, this fact" should bz

recorded and duly communicatd to the ofﬁcer conc:rned:

: x(d) If as a result of the follow up action,. the doubts or suspicions are

nenther cleared nor confirmed, the officer’s conduct should bs watched

For'a further penod and thereafter action takjen as mﬁl:ca&ed at
¥ [ AT AT IRTI & k & At
.(b) aud {c) abnvé Beioiate ey o gy IR

PR E

3. ~.Assessment under columns 9 to 20 should not be mdlcat&d ,by tick

marking but should "be clearly expressed in suitable words, viz,, E; cellent,.

Very good, ‘Averace, Poor, except in case of entries in columa |5, where
wards such as cordial, helpful correct, formal, indifferent, etc,, may be
used, : . .

:Reeta -Bl;'ldi_ngx Works,/Dibrugar.a

s iy S a0 N

. LT g e .
A Tt ok pina - S 3
g 2 i Lok o i -

=
WL




o ' _ .(.{2

. in contact with members of the public. = .

Y\OTE

I. Alomz with the adverse remarks the substance of the eentme ,report mcludmg
what has been said in praise of the employee should, also be commumcated.

2. Adverse remarks should be commumcated'.1mmed;atelyv a,fger these are
approved or rccorded by the Countenslgnmg Authonty, whegje ?l;?ws;?f'bed
otherwise by’ the Reviewing/Reporting Autbonty ' ;ﬁ RS

3, The column relating to ‘Public Relations’ ‘need be ﬁlled ia by the Reportmg
Officer only where the duties of the officer reported upon,g.such he comes

relatmg to integrity ;

(i) If the officer’s integrity is beyond doubt, it may be 30 ;Etatcd

e. left blan_k _

(i) If there is any doubt or. suspicion, the qolumnifshouldgb
'0._&)’“ -ﬂ'q

¥ ‘;V’i',;-ﬁw,
and action taken as under.

(a) A sparate secret note should be; recqrded; aqd fgllomgdt up. A copy -

of the pote should also be sent together; with.the pn@““qt(ta! {Rep,ort
to the pext superior officer whq will ensure that} thg(,(gllow up, actjon
is taken expeditiously, Where. it is mpot poss1b,le -¢ithers. tﬂmgeglfy
the integrity or to record the secret nate, the. ;Repgrt;gggﬁ(plﬁigetjehlopld .
_ state either that he had not.watghedthe. pfﬁgggggfg%bs,fqp suffjeient
- " time to form a definite Judgement or that he hasip‘;g %zgg\ghlgg}ﬁgﬁ;nst ~

. the officer as the case may be, : TR e

2

Ji .

"’;!‘(b) 1If as'a. result of the follow up action, the doubts or? susplCIODS are
" " cleared the officer’s integrity should be cemﬁed and eutrY made
accordmgly in the Coanfidzntial Repert, B |

vt

(c) If the doubts or suspicions are confimed;- thlS 'fact should b.,
" recorded:'and duly communicatd to the oﬁ‘icer concerned '

“(d) If as a result of the follow up action, the doubts or SﬂSplClonS are

peithet cieared nor coanfirmed, the officer’ s conduct should be watched

* for a - further perjod and tgwga,fter aoti Jh mae{ nc n'ca;{t g ”gt ‘
(b) aad (¢) ahovc. ST T (SR TN 4

5. Assessment under columas 9 to 20 should not,,be, 1@,dxcqted by. tick
marking but should be clearly expressed in suitable . words; Viz,, - Extcellen;, _.,
Very good, Average, Poor, except in case’ of entries in column 15, where
. words such as cordial, helpful, correct, formal, indifferent,’ etc., may be
used, ce '

Reeta Binding Works,/Dibrugarh | %
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2.

3.
4,

5e

Te

8.

9.

Proforma for spreisl ravort \(%

- - SRL G IRIN DEKA

Dat~ of avvoinimant inte : |
the ¢re3»nt cadra

Dat~ of am confirmationte

Whathor 4C/5E/0C, tw

Ig the gffici'ﬂ. fin'moi 111y ~rhe (\( 0«& K')l (@/7\» )
racand '

Whethar any disciplinary

caan is p~nding asainst .
the 0fficial ? - N0
¥hath~r any vi~ilance

¢age 18 pendims ngainst

the officinl ? ‘e N

¥hrth~r-any punishment such as xk /"{ Do
stoppraze of incr~m~nt »tc, .

is curmnt ? g

Is the officinl fit for ( P
promotion, I f so,vhather (/(- 'V@"’VLO“E\LW\
promotion hy ge~lrction

is recommand~d ? = RQ C@zl,y\by\(/,\o,(j\y(

”ﬁ 74

Q1@)\‘”“\? (Y. ALl £Ci)

2 » Si-mature Of the Head of th :
O\"‘%“Q{O‘“?‘ Pivision with date, 55
. Limrraes Tals fm
s\\"'\& P B Brcin e T oo,
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. ST ®,
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Z ‘ . r a7y s ‘;el
| ¢ MIMISIRY OF maéﬁmumwmmms | |
A N @ " .
, P& T DEPARTMENT v - ._ ‘
. APP--9 'm?. ‘? m ther 154 .jv}._
Pin ‘ ':‘ '“ “ ) . . .
3 Fo ﬁd= | Report on the mon- gaz\,tted st‘aﬁmf‘i‘mg‘vjﬁd éﬂ} S s
P orim of Confidzntial Rep 1 : N
P Post and Telegraphs Departmzat in the office .of Heads,\‘(pfm(hrq&esqqﬁdn}gmsL-A } !
rative offices, Dwmonal Odfic:s aad Postal and Telecom.,Oﬁ‘inces e}c.,, c i
* Report for the period from 10/127/86 10‘%-’3»!; :
' :
L L : ; /
L ' ) ' . : 3 7 f 5 ‘
o I' Name of the official <R 6) Q y Nf ,-
| !
P 2. (a) Date of birth i
f d) Educational qualifications;
o " . including professioaal and am;) uaV i
' . . ¢ |
f‘ technical qualifications, " ;
| 3. Desigpation ‘ ”"53‘ gt m - .“
> ‘4, Date of appointment in the "-v':.’_'*‘58*‘5"’f )
\ present grade. T e oy ‘
" 5, Section where employed ¢ ’P o}ﬁaﬂ- H/‘d‘;j wrt 4&?‘5‘;‘};{ ",'h;‘;v Sy
oftice ' i ffff'" ”{.q. - ;
. 6. Nature of works on which fg;‘\ " ,J;,\,,, i s F o ,‘qu(f' ﬂ;,& fa,,‘j/\
f employed : 4 Ins, KL NS AR 3 . _L'M . B
i i . i . fr - >/ 2 5”’1‘ \f"!‘ﬁ!d |!1 ty \ . N
: " (b) period of absence from duty on From T?.n’w%' iy No of days R
leave, during the year, — Mm e,ﬁzzmgsu\ )
‘ ,{V "’f"l i . f
. RULIETY amrw !que yas (i - .
e tuofatr 10 ?n(imaﬁfmn |
‘ 7. (a) Observations oo ¢ . ) : D .
5 ] i . : /;: I oyt v'\';b ‘J: i; ‘(‘f‘nd\” ) t oy
: - (i) Intelligence and general / : . i o
g ’ Ré 0 '; . 4
| ability-Has he (a) more __— . S ;;u ’
than (b) Less than or A N U”‘a"" (L ? ’"’ aj :
(c) about the average ability S e ) Vg i 1
of officials of his grade 1 /’c\"u"*’*g(“‘ T 3
(ii) Conduct : 4 b :
( e,g. amenability to ey 5
discipline, attitude to sup:zriors N'O'L Lo wa\c)?’ wJ# 45*4»)”0{’*}«7*—6 amd.
and subordinates and relations 4, [ [T, il :{‘ Wns ¢%§°& Ju«& N Vs SR
with fellow employees regu- 3»«44 N E A IR T | ,
larity and general behaviour ) C . ﬁ,mm,ﬂ,,: -
(iii) Character : . e e Y R I T
( e.g, industry, care and 1 ¥ - S
thoroughnesS’ cleaﬂliness etc. ’ (;‘4'310!“‘5 ’(l(/h‘_ A\." 3)4{.* J{)D.Ak;ﬁ’ 1‘::‘\:\ ha‘ e
(iv) Knowledge of rules and TN A Lo z
" procedures, Wby T EONER
. - A _'_‘r\'i! . : ’ ;‘_.”‘. q
s . . . E\‘ . ,,:"
[ A,.u;'__\;‘ Yid ”
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(b)Tn the ease of RSA | i ‘; Coniymg

" (iii) ability and speed of testing,

a-"» S3e) .:J (»'; . 7

work; IR S . sifmi;fi bar

. N T I

(f) K&)ﬁledge‘ Eircuitry, : ', .
(i) ability to rectify faults. . el o3y

(i) In the case of Post office clerk and
SPM

() his ability to do with speed apd--- - —- -~
sustamed accuracy repetmve Oper-

ations such as bdokmg of money

woynadp

orders, registered articles etc: sheiesn {n

.
Al

(u) hlS abllxty to mamtam calm and o ?»33‘ LS 1ue 0w (i

_ composure at times of pressure of [ awnl 0
N STt T R
A LAL LYe.i

ii) his qualities in d’eaungj w.ith thq 20iEa ..

public courteously A .
(j) In the case of RMS Sorter. Mail

Agent, SRC, etc.

el 0 enher A

(i) his ability to exchange mails and
do' sorting with sustained speed

and accuracy.

\1i) his proficiency in reading addresses
in other scripts and languages
(iii) his knowledge of routing of articules

and Due. mail and sorting lists,
(iv) ability to manage records office .
(for SRC cnly). "~

9. (a) Discuss the general performance 3@10,} Pocformens g R
of the official during the year under oj,:rr_\u“i W”ﬁ e poried zg Yuvien

review and whether he has been ;Q"{Q L 3,;; and. 4 s wd Se jgwm}f.f’

. . ~A
responsible for any outstanding ¢f oHeids: % s dDnep e emet J<._J,. any
work or besen reprimanded with (.07

brief particulars of the same

(b) Whether any public complaints .-

were reccived against the official If -~ ~~ BN . L
so, what was . lhe result of the ELERSCRTE AN
: ST SESTPVEEPI ) I H{cF S
mvest;ganon. RS '
‘ an l{_
(c) Whether the otﬁcual was Courteous B s l-m\r'..v ny Ln} mu"’
, tothe Publlc in hxs oﬂ'xcnal dealings. . prdilec aOL R Re
' vt o bmo'J .
LT : (‘n.nf.d 5

10.

C11jm

.12,

| 13.

14.

Re-
do
he
the-




‘f

u:‘f.'i f 7

V AL

(¢)In the case singnalling staff
_°, { telegraphs, postal ). ,\/ et qy
(i) accuracy and speeds in SRHDE RS ~
~ s transmission. T s .
(ii) technical knowledge and skill A AT
£
(dy la the case of Telephoze operator -
: (a) Ability to : :
OEIRS1 FE P

(1) opcrate '
(n) Carry out roatine tests Voo FLIdNGm
. 4 , .
g | R U RPE Celisd gogemng
(m) control trunk lmes and handle, . 1,??10 e
e record and ume trunk realls. ¢ * it suiuissp el
o | st sildeg
(b) Knowledge of rules in the o uld a
o “Instrucnons for operators” L) A i
e I e S ,'ﬁ *I‘e
(e ]n the case of a Phone Inspector, -
- ' fian e
{a) ability to S CENPRN
(i) collect revenue ' B
(ii) chase faults and
carry out inspsctions
(b) Technical Knowledge.
(f) In the case of a Wireless operator
(a) ability to .
(i) operate.
(ii) remove faults on the - -
equipment.
b) Technical knowledge.
(2} TIn the case of a Techmician/AEA
(1) Knewledge of circuits,
(i ability to rectify faults LAt
. and . R
un) abxlny to carry out Hn o)
adjustments o 2t St |
: - Contd 4 -,

‘:' "‘*-‘a{x{.‘ mkd \.u,“:'v'




b

- 4

(v) Devotion to duty

vl Physical fitness; .

- i) Whether he has been able to
reduce arrears and omstan-

dmg iters during the perxod

A :'“ A o} LR ol X s
”g £ Sirsaw & o3 - . ~ \:-'-i.,’ - ]
&(Z) ¥ ":"V’ - \_§ ‘}
Nef L3 Somcon 4
Land . . ; \

under report,

-

R

v

. 7

please refer to the Note at the end

[

& (b) Eipression on paper,

8 Comment on

(iv) Average,

| (i) Excelient,

(i) Very ,Good.

(iii) Good.

(v) Poor.

{

A
v

(a) In thé'case of -a typist

(1) accuracy and speed in

out-turn.

(i1) neatness and

care in work

(iii) any special characteristics

qualifications or defects

(b) In the case of a Stenogravher

which it is desired to bring
notice.

(i) accuracy and speed in work

as steno-typist,

(ii) trustworthiness in conﬁdent:al
and secret matters,

(m) any SpECIal characterlsucs

~ qualifications or defects
‘which it is desired to bring

A ‘to _pdtjce’tfzg ’!n\- RRSTIRE Y o

A"\

. s
oy ot

vy

P!

)

s N

™

U RN

st

b
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Ahy"‘ outstanding achievement or perfor- wil. -
mance in the field of sports, athletics -
! l
~aand art '
“Any useful suggestion made for achieve- il -
.ing high standard of efficiency, " S,
 economy in administration etc. ; N
- General remarks and overall assessment. o bl %
,ﬁf’if. I . ?ﬁw
Summing up of the’ oﬂimal’s good qu- © T S
fahtles and short comings, aptltude OLM‘ L
mor % reluctance’ in certain ‘types  ofi vl

”worksti and=: also. the- naturer of: advxceu ERETRL
_’glven for overcoming the defectst.o .o T :

[ %
=5 not accept the assessment of the Reporting officer; CJ&»’L “id (- f“?«g

should make a specific mention of it giving reasons L_A‘» > a&»l}f s 7&1'(&/;«\&»

—;; IlOthGd.rij ‘ e opr Lo gy oo
Assessment of Integrity. . .. . h L s
:mﬁ?ﬁ f}s& 8 LI ST - . . . R 53 i 1y
Has the ofﬁcer any specnal ' ' ' o
characteristics andfor any out- S
" standing merits or abilities which- .
* would justify his advancement and j\f ¢ (, .
- spemal selection for higher appoi- o
if'ntment out of turn ? If so mention .
"those” characteristics briefly and indi-
" cate why you consider him fit for out . ti
“of furn-promotion. - - - - R RO :

. . e : ﬁé-
noEl. . . : Slgnature cff ﬁlepoxt1zxg
R of 7« ST A o - c-,ofﬁcer

AMAL, ‘KAN:I SEN HUPTA
, g L")/Df(
P ) . Name and Desngnatlon
S e - L. (- 19 Block Letters. )
- ~ b + - Date i— N
-maxks 1f any, of the reviewing authority ( In case, he 'Q’L :{ﬁ(}f ¢ 6N~

rcfor ) . - R % % ¢ [ e Ho( v, HM., .
E2h 7 B <_ ’ fYL Q/m-' 7 L b?\CYL.« ;
ph Cd e .ol ./‘ ' ‘ . oa. ¢ ) .‘_
7\!' j..-w-.»l t» cacddw .- .:..@\M ' L. . B S - f.hjf_ﬂ?
G e ‘ RO .
R - Signature o 'Rev:ew Authority
V] T G Sub-Divisional Officer. Telegrawhs,
DO " Dibrugrk Sub-Diva 786 Wk, —

LEENST K
ot ,;’3‘9 Name & Des:gnatnog {

Date \WK 1

rr
B »’u?' ¥ "'i!‘ax“

m*'b]ock“Lettcr )




SRR recorded ‘and duly communicatd to the officer cg\gﬁccmed

hOTE ”"7';7?*‘

what bas been said in praise of the employee should aISO be c%gmmumcated

2. Adverse remarks should be communicated;r: 1mmed1§xtcly1 a,fgqr these - are -
approved or rccorded by the Counter signmg Authogigy,"

otherwise by’ the Reviewing/Reporting @u(ho tt)(,‘&_,?&13

3. The column relaung to ‘Public Relations’:need be: ﬁllc;dim by,x,the Reportlng
. Officer only where the duties of.the oiﬁcernrepqrted"*fqp ﬁ%such hp_,,comes
‘in comtact with members of the ~public. * - mm,s;\ fu%gm{?% '

(ii) If there is any doubt or. suspicion, the mge,s%ouldtp%e : Alet blank .
and action taken as under. ke B0 ﬁ‘-;f‘b‘;? wed
‘h"ﬂhﬁ v

(a) A sparate secret note should be:‘recqtded. aqd fgllomggfu_p. A icopy
of the pote should also be sent togethet. with-the: (Qpn{iqgntéa},ﬁ{gpprt
“to the pext superior officer whq will ensure that’the follow, up actjon
is taken expeditiously, Where it is not posab,le cyhcrmtgmge,wfy .
the integrity or to record the secret pote, ;the ,Rgp,qr)ggggfgcplﬂjgermsl;opld
state either that he had not.watched; the pfficer's h\gog:lc,;for; sufficient
time to form a definite judgement or that he has h;grgi igq&lul‘ng, Bgmnst
the officer as the case may be,

P (b) If as'a result of the follow up action, the doubts Ol“susplcnons are
st cleared the officar’s integrity should be cemﬁed and, entry made
accordmgly in the COnﬁd"Htldl Repert. A, WO

k 3

(c) If the doubts or suspicions are conﬁmed thls fact should bz

A

(d) If as a'result of the follow up action; the doubtsg,tox;&susplcmns are

nexther cicared nor confirmed, the officer’s conduct sbould be watched

- for a further perjod and ther “gf(cr ﬂ%‘},??r tg;gf as’r in 1cat?d

SO
(b) and (c) aboye. b ahan 1{ R VTN 4

5. Assessment under columus 9 -to 20 should notmbe m,dlcated by tick -
marking but should be clearly expressed in suitable - words, - Viz,, - Ex\ccllen,t, .
Very good, Average, Poor, except in case of entries in column 15, where
words such as cordial, helpful, correct, formal, mdxfferent etc,, may be
used. o

ey

‘Reeta Binding Works,/Dibrugarh




| MINISTRY QF“COMMUNICAT!ONS
Apf{9 ~ DEPARTMENT OF- TELECOMMUNICATIONS

\@

( Form of confidential report on the non-gazetted staff of the P&'l Department-
in the Office of the Heads of Circles Administrative office Dmsxonal office

and Telecom offices etc,

¢
REPORT FOR THE PERIOD FROM . 1..“ Af’"“t 1747 10 2"—} Mexcl..,

es0vs0riene 20003000 T Ao

1. Name of the Offigial :- SRT é{:I'P\I N 'DEK""&

2. (a) Date of Birth :-

(b) Educational Qualifications incly-
ding professional & Technical
Qualifications:-

3. Designation :-

4. Date of appointment in the present
grade :-

6. Section/office where employed :-

6. (a) Nature of work on which emplo-'
ved :-

(b) Period of absence from duty on
leave during the year :- FROM TQ

(The nature of leave e.g. EL/HPL/Com-
muted l:ave / Leave not due, EOL etc,
should be specified for each spell &
indication given in bracket after the No.
days mentioned).

7. (a) OBSERVATIONS :- P o -:,,-;;
LT AN 1 I D 1) ’0
i) Intelligence & General ability i HG :
<. v~ -~
Has he (a) More than (b) Less than or Q,SS ™~ ﬂ- 3

ii) CONDUCT ;-

(e g. amenability .to discipline, attitude
to superiors and subordinates & Rela-
tions with fellow employees, regularity
& General Behaviour),

ili) CHARACTER :-

(- 9. Industry, Care & throughness, Aww—gh
Cleanliness' etc. )

iv) KNOWLEDGE of Rujes & Procedure ;- 8@
v) Devotion to duty :- Ava V
vi) Phusical Fitness ;2 a/ﬂ

Avuwak

e

NO. OF DAYS.

T il tmere ™ )
R EY fel¥2 FIREY

ot
CsUILLn

“{‘:'3?‘2;(5 % @‘cbab
(c) About the average ability of Officials d}, Cs‘ 5\ '%'é "o ol i
of his grade ? T A e

21 8

- i &>

RS

) RS
.o ¢
» 5 . 53
. R s
O By LY
X\ L
4
&
11



7 (vii). Whether he has bien -able fo ' (, ; o i
< reduce arreats and outstanding items ' :
/K during the period under report :-

* Please refer to the note at the end.

‘ 7 (b) EXPRESSION ON PAPER ;

i) Excellent ;-
if) Very good :- L
iii) Good :-
iv) Average :- A \,"c\,cﬂk
v) Poor :-

8. CYMMENT ON ;-

8. a IN THE CASE OF TYPIST :-
i) Accuracy & Speed in out-turn -
i) Neatness & Care in work ;-

i) Any special characteristics, qua-
lifications or defects which it
is desired to bring notice:-

8 b) IN THE CASE OF STENOGRAPHER :-

i) Accuracy & Speed in work as STENO-
~ TYPIST :-

ii)rTrust-Worthiness in confidential &
Secret matters -

iii) Any special characteristics, qualifi-
“cations or defects which it is desired
to bring to notice :-

8 (c) DO NOT RELATE TO TELECOM.
© STAFF:-

8 (d) IN THE CASE OF A TELEPHONE
OPERATOR :-
(a) Ability to :-
i) Operate :-
ji) Carry out routine tests of lines :-
i) Control Trunk Lines & handle

record & Time trunk calls :-

(b) Knowledge of Rules in the *“Instruc-
tions for Operatoss” :-




SR G

T e) IN THE CASE OF A PHONE INS-
PECTOR :-

a) Ability to :-

i) Collect REVENUE :-
i) Case faults & Carry out Inspections :«
b) TECHNICAL KNOWLEDGE :-

8(f) IN THE CASE OF WIRELESS OPERA-
TORS .-

a) Abiiity to :-

i) Operate :-

ii) Remove faults on the - equipments :-
b) Technical Knowledge :-

8(9) IN THE CASE OF A TECHNICAL/
AFE;-

i) Knowledge of circuits :-
ii) ‘Ability to rectify faults and :-
ili)-Ability to carru out Adjustment ;-

8 (h) IN THE CASE OF AR.SA. ;-

i) Knowledge of circuit :-
il) Ability to rectify faults :-
iii) Ability and speed of testing :- p

8 (i) DO NOT RELATE TO TELECOM.
STAFF :- :

" '8(j) DO ‘NOT RELATE TO TELECOM.

STAFF :- . -

9. (a) Discuss the general performance of
the official during the year 'under review
and wlether he has been responsible for
any outstanding work or been repriman-

ded with . brief particulars of the same :-

9. (b) Whether any public complaints were
received against the official. Is so, what

~was the result of the investigation :-

Y

LAl

( 3) 5

oD

Avasye

Nl




£,

oz (4)

. 9(c) Whether the official Was courteous NS
' to-.the Public in his official dealings ? \-S

NV
formance 'in the fisld of spolts. Athele-

3§' _tics-and Art:. - IR
|
. B ‘ i

{

Ji

1

]

10 Any outstandmg achievement or per- L ' 3 g
|

|

]

\

11, Any usaful suggestion made for achie- ,}\p;Q
ving high standard of Efficiency, Economy .
in Administration etc ;- '
-
12, General remarks & Overall assess- j A
ment summing up of the Official's good AVU\;'?& ’ ! ]

qualities & Shartcomings, Aptitude are
reluctance in certain type of works and

‘also the nature of Advice given for S B
overcoming the defects Noticed i~

13. Assessement of Integrity :-

_ . o
14. Has the Officer any special charac- ' :
teristics and/or any outstancing merits '

or abilities which would justify his N@Q- | ; l
advancement and special selection for S | ~ |
higher appointment out turn? If so, . : P

mention. those characteristics briefly and L
indicate why you consider him fit for
out of turn promotion ;-

fewt
H ‘
(AMAL KANTqSEN 511?7'@
|0(")/le_

~-Signature- of wpomng fficer.
Name & Desngnatieri\ (m block: lette s ).

B st

Date -

Remarks it any, of the Reviewing authority (In.case he does not accp‘p' ihe» assessment
of the reporting Officer, he should make a specific mention of it lemg .Jeason® thereof ).

|
i

RN SRURRERRSE

e, e et i

. S i
Date ;- Singnature. of RIVlev;/lng Authomy
' Name & Desngnation‘( in block letters ).

'
[

s o 1w e e
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OFFICE OF _THE uUB—DI

7 Memo No.:-Q-695/4

/éfnm,uxxx— —zV

' N bjt ; ,:;. .
| INDIAN POSTS AND TDLEGRAEES%BE3£3&MENT
VISIONAL OFFI <L RGRAPHES - ¢ DIBR

Sri. Giren Deka 1M, SibSagan
crom 3.9.82 to 20.9.82, 3.10.82 to.- 63%§E$2f¥23.10.82, ]
1.11.82 to 2.11.82, bo 2211482 ¥ﬂ4 12,82 to - j

9.12.62, 18.12.82 %0 2

breck in service.

Copy to
1) Sri. G. Deka IM/ORS
/0/0 Telephone Exchenge

Cl’

gibsagar for 1n£ormat10n. This*has 2 'reference t@/;

Q-695/2 BK Dated 26 4.83. _ f\

a

thic Office mero N@

2)

This heg 2

26.4.27.
(3) -

¢

éﬁij;édéarcff‘ f
gub-Division?® icer . {

fl
¢+ Dibrugmrhe
\_7 :

The D. E.T /DR for favur of kind B&spesal pleas
nis office memo No. Q-695/2 - ‘X

2 Q’QQQL.I%‘ . . .

r(fcrence to

A Q/w Df, RSSO AN 9 I, /‘A

dated

T

Telegfaphs

o R ,
&

& © ‘

Ac® 3

000000..00

U T N
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\’Ef .\.." v ' M;ﬁew\:,@\l

R nmm P0STS AND TELEGRAPES. mwi

’:’1;1 %‘

ot hcn op THE su -mvxsxonu. OFFICRR tmonms mnwwm. }’ B

' '

ﬂemﬂooa-GSB/ 13

Sr1 Girin Deka,L/ﬂ,Sibsagar hae taf" } o"reply the cauee , -
| of hia unanthorised ‘absence .as asked vide this oftioce. Iotter R
o No. q-695/11 dtd. 10~4-84,0n’ ’29-9~83 3-10-85 a 17-10—83.19-10 83.
} 20~10-83 & 5-11-83. ‘

“‘\.f Further. a8 reported hy'J.B.Phones(olb)Bibaagar,he ¥as also 4

| found ‘absent without pmper authority on - 17-42-83. 2-»1-84,34-84,"‘
& 9-1-84 & so-1-a4.16.-1-e4.17-1-84.18-1-84 & 4-2-84 &16-2-84. -k
| '7"2"84'18”2"84 . . S --.z.--.w R

‘ | The whole pariod 18 therefore treatad a8 'Dt.ea Hon'withuut u

hreak in serv:l.ce.

P m em.n Deka,L/M,S1bsagar 18 also gereby vmet to be f
regulat in his duties ,failing which diecipunary prooeeding ;(

may be 1nitiateJ,against him as per pro-vision unde:- rn].e 14 .08 .. ,
(c. O.A)Rulee ,1965 . | R '

IR

XL . BSubdeDivisional Officer S

o Telegraphmnibmgqrh. fey

COpy to1-1)Sri Girin Deka,L /n Sibsagar. Por infomation R
c/o0 Telephone Bxchange . R i

Sibsaga.r. - R '_ A

2) The D.B.Telegraphs,l)ibruaxh.l?or mtonation ¢ il
. ‘ MZ’ {;":""'_fﬂ‘i

0
v ‘) N "\\

Neceaaary action pleaoe. - '\ -

Pay of the officia) may be dravn fbr the month
of i anuary ‘84 and onwarde arter nanng neceeeary dedu... :
ct On. . . L ;

—«,{.’/
J'

g
T

~ 3) The ﬁ.s.mones(O/D)Sibasgar.Ft‘»;"inforiatibn‘.-

2O oY ' , \

°°$¢®®@ o | :

& ,ooo"ﬁ' . | ' Sub-Divi.;ﬂnaL% Offii 54
& . 1

Talegraphelnﬂmgarh. )




| ' . (A‘\W\CWCMM R — \/l Q%

Q7 gv’t
INDI AN FOSTS AND TELEGRAPHS DEPARTMEN® -
ﬁomx CE OF THE SUB -mv:csxom L OFFICER 'rnmemzs t DIBRUGARI.

Memo NO-'-“—" Lf\gl Dated at DR the S- \b 84 -

sri SN ReMe . oS mras .%%—3‘?(?’.0:‘2&‘*7\!:/3, |
Sibsagar has ia.iled to rerly the esuse. of his unau+‘mri g8

absence as asked Vlde thie office letter No. ... ’] ..... %u

-g:':a... ees O o' P&s%Htfk.‘? an; Dt..nico‘ob’coi6oo¢¢c‘oooolx

Further e zepox:tea by 4 .E.Phonhes (o/n)/sib@agar he vas also
found sbsent without proper authority on \% ,g,%r_\ \ \c.),gﬁga\‘

ot‘cbl.o‘ooodové

oooooo.oooooouoa-ooo-ooocouooooo-oooooot.t.c‘OCOOQQQb‘d‘ooooo

" The whole period is Lhexa.toze treated as'm.es non' vithout
break in servics.

8. CM\\NW%.;L/N
Sibsagar 4b also hereby wargned to be regular in his duties,

& failing vhich dise&plinary vroceding mag ‘be. 1ni1:iau;zgainst
him as ver proviaion unfer rule-14 Gﬂ G A) :cules-1965o*

~ «3—'.:*...

o T
Sub—DivisioAﬁtal Officer .
Qelegraphe; ¥ Dibrugarh. |

Copy to s$=-

/\

1) Ehei ”.M%MMW%\W

3ibsagar fop ormation. €/0 Telephone Exahange/ﬁlﬁo

The D.E.Lelegraphs,nibmgaﬂl for informa‘bion &
necessary action,

3) The J+E.Phones(0/D)/88BS for information.

o > : Sub-Divisional 0fficor
) é\g&o@\q g ‘!elegra.phs ¢t Dibrugarh.
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' DEPARTMENT OF TELECOMMUNLCATIONS

| OFFLCE OF THE TELECOM DISTRICT ENGINEER, DIBRUGA RH.

3 516/L.N/1oo, - doted gt Dibrugorh the 19.10.89. ,ﬂS

Minutes - oi‘ 'the DPC consisting oi‘ the following menbers

~in connentz.on with the one time bound promotion scheme on Comp-

letion of 16 yecws service in the grade of lineman hel& on 13/ 10/89
at 11 Hrs. in the chﬁmbsr of TDE/D:.bru arh. - o
1. Shri G.P.Tripothi. TDE/IR  Chairman

2. % NJNJKachari. AE(CARR)IR  Menmber
3. 01 C.L. S:mgh. . LAJblO. (BYIR Member | _
4. %" BJK.Acharjee | Supdt.o:f Post|IR Hember

Totel cases of JZ(Thirty two) officials in the cadre of
lmem'm were nut up before the pC for ccnalder ation of promotion
under OTEP schenme who have complited 16 Yrs. continous service

o in the grode oS per 1ist from the dates noted against each.

Dut of 32 ofi‘iciﬂls 'xfter consiéerﬁtion of confidentionl

" rEpor't/ special report PVR ete. 21(Twentyone) officials have been

found fit by the DPC wnd recommended for promot:.on to the next

: highel" grx.‘de .

. The: £fol lom.ng SPGCJ flc c*vses could not be consdered by |

't:he BPC on the greunds notet cgeoinst ecnch.
"1+ The case of X Sri Towa Rom Gogoi. at S1.1 could not be consider-

ed for promotion by the DPC owing to non--aveilibility &f PVR
and the performonce of report of the official could not be judged
~ for wont of judgement report for revocation of suspension and
certificate to the extend of period i‘orwwdsﬁ pens:x.cn/:.ncre ament:
/promotion etec, - Girin deka »

- 2. The case of sri %KM@XBM&%,L/M ﬂt S1.No.2 of the list

. couldnot be cons:.dered by IPC due to sama ﬂ.dveroe entries in
~ the C.R. | - a
3. The case of Sri mnkeswnr Baruah, L/M at s1. NOZB of list
could not be’ recommended as dJ.SClplinD,I’y prcceeding is under
revision. : ‘ ‘ . :
4. The cose of &ri Nripemir; Ch. K a;r',' LIM ﬂ’c s8l¢ NO. 31' of the
- 1list could not be consn.dered as there is odverse entries in
the CRR.. . ‘ ~ ' o _
5. The case of Sri T.M. Ghosh, L/M at Sl. No.6 of the 1ist will be
' considered by the next D.P C. on receipt of the-medied. repor'b
(regﬂrdlng eyeshight) '

The coses of the cffciJs which could no‘t be. considered
during thés D.P.C. owning to non-availability of C.R. and PVR will
however be considered by the next D.pP.C. on recelpt of the nece~
ssary reports/dommexwts in 211 reSpect .

|

o‘ﬁb éd/— . Sd/- . st/-—

( G.P:TMPAT%)NQC,“ gmv(B.K,mAchEE) (N,N.KACHARI) (C.TémﬁNGH)I

.:u.rmkn’ Oio. T DM DxbxugarMember o Member



rrsenen 4= 13X o }7/

l«}‘
 DEPARTMENT OF TELECOMMUNICATIONS. AR
, OFFICE OF THE TELECOM DISTRICT ENGINEER, DI BRUGARH.
No.E-316/'L.M/116, doted ot mbmgmh the - 10/12/30.

Minutes of the DPC considbing of the following members in
'connectidn with the one time bond promotion scheme on complition

of 16 years of service in the grade of linemon and O/Peon was
‘held on 10/12/90 at 411 Hrs. in the chomber of TDE/IR.

1+ Shri G.p.Tripathi TDE/ Dibrugarh Chairman.
2. " N.N.Kachari = SDOT/Dibrugarh Member
3. M.N.Tolukder  Dy. TDE/Dibrugorh Member
4o ®  C,L.Singh . A.0(Plg) Dibrugorh Member .

_ Totql cases of 12(Twelve) officials who have COmpleted 16
"yeuro of service in the grade were put up befbre the IPC for
con51deratlonof promotiun under OTBp scheme from the dﬂte noted
Mgainst each of aiiicihl as per list.
| Out of 12 (Twelve) officials after consideration of
_confidentiql ‘report/special report-and P. v, Rs.etc.9(N1ne) offlcﬁ
 havebeen found fit by the pC. und.reCOmmended for promotion to the
nexi h;gher rade. ‘
" The Iollowxng S(Three) ‘cases could not be considered by #®
DPC on the ground noted ﬂgainst ench, ‘ :
1+ The case of Sri Tua Ram Gogoi,_at S1.1 could not be considered
for promotion by the DPC owing to non—«viilnbillty of PVR.
~ However his case be 00n31dered by the next DPC on reCelpt of

, the some.
2s The case of sri Giran Dekg, at Sl.No.2 of the list could not
be considered by the DPC due to non-receipt of required certifi

~whether period of‘suupension would count for incriémment,pensio
and promotion etc,

3. The case of Sri T.M.Ghose at Sl. 5 of the list case can be
" recommended on recelpt of medical report regarding his eyeshigl
. from the proper authorlty. :
- The case of the officio.ls which could not be considered
. by the DPC at present owing to non-avallability of PVR etc. will
however be considered by the next IPC on recezpt of the necesshry
report/documents in oll respects.

) _a.p. Tripothi S%? N, hﬁchwl Sl N, rodukdor 34 C.L.Singh

TDE/ DR SDOT/DR  Dy.TDE/IR A.0(PLG)IR
Chairmén '~ Member ©Member = Member
AR oo o
, R AR L, o bi’“ga *a-w**&**am»******

'
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Government of India il | ) \2’

Departmant of Telecommunications
g%g!ﬁe of the Telscom District EnginssrissDibrugarhs::ss?86001

- ctyymap

. A
Nn.s-zazgopcw/g Datst 26-06-93 @L

DPC met on 26-06-93 under the Chairmanship of TDE/DR, Sri
M.K.Gogoi,to considor the OTBP case of following candidates in the
presance of following officaers.

- 4o Sri M.N.Talukdar, Oy<TOE/DR eeooseess Mombar.
2. Sri M.Remakrishnan,A0(C) coecscons Do .
Jdo Sri ToRoHGZGf‘k&.AE HRD/DR eessencoe Do

Following are the candidates whose m cacsa have been
considered for OTBR.  _

1. 50f Girin Doka,L/M w.a.f. 26-06=-33.
2, Sri Tuva Ram Gogoi,L/M w.8.P.02-10-85,

N -
. i%;&LUKDAR)

(M.X.GOGOI) (M.RAMAKRISHNAN)
Telecom Dist.Enginesr Accounts O0fficer(C) Dy.Telecom Dist.Engine
Oibrugarh 0/8 Tho TDE/Dibrugarh Dibrugerh
™~
é éagngznaxxa)
» L R
oogcﬁa , 0/0 The TDE/OR
\

GO B 0COCICEDOOEOGEROBIBDROEONEDSOES



1.
except which are specifically admitted here belos, other sta-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUJAHATI BENCH

TR,
] R 0. A. No. 27/95
i : I &/ - s £ Y
Ao Y -
f : ! 'f:-;qqy Shri Girin Deka
7-5 - - VS -
g "}‘ ":‘;;/W‘ » N o
sy s Union of India & Ors.
e W
‘Rejoinder to the reply filed by the Resivondents

_'The applicant begs to state as follows s-
has gone through the reply to the

That the applieant

rejoinder and has understood the contents thereof. Save and

tements made in the reply are categorically derived.

2, That will regérd to the statements made in baragraphs 1,

2, and 3 of the reply. The applicant beés to state that the
never communicated to him and the LPC

adverse remarks were
could not have taken in to account the same to deny promo-
tion to the applicant. Further, the applicants promotion bew-
came due in 1985 and thus the adverse entries of 1986-37 and
1987—98'cou1d not have been taken into account. Susnension will
not anyfollow un action or nunishment can not stand om way for
'promotion, that too same being of 1994. Warnipg is no bar for
yromotion. If the DPC has taken in ko account the extreness
matters as reflected in the.statements , thén the dame is
wholly intendable. The reqnondents apart from annexing the

DPCinstead of 1989, 1990 and 1993, other minutes from 1985
have not been annexed. The AT'E.URT - R-1 do causing clearly

speak that the applicant as £it for promotion. There is nothi-
applicagnt has been denied .

ng on record as to what for the

his promotion w.e.f. 19f5 and what im the findin§ of DFC.
contd..p-2.
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Further the DPC (ARNEXURE-R.X) has not arisen any reason as
to why the applicants promotion has been made effective from
26.6.93 and Sri T.R. Gogoi's from 2.10.85.

\

3. That with regard“to the Stateménts-maae in'paragfaphs

4 to 15 of the repiy the applicant while denying the con-
tentions “made;therein reiterates -nd reaffirm the statements
made herein above. Statements made in;paragraphs 5 6f.the_
reply will go to show that.dénial of promotioh to the appli-
cant was due non availability. of. certain doéumengs like thét
of Shri Gogei who hasveventually been giveh restropective
promotion. Further the 1990 DPC minutes (AMNEXURE-R IX) did
not f£ind the applicant unsuitable, but his case was not coﬁr
sidered due to non availability of informations. In any case
a prémotion that too a time bound one fell due to the appli-
cant w.e.f. 2.11.85 could not have been deni ed' to the
applicant on the basis of so-called adverse remarké of 1986~
'87, 1987-88 that t@o withoutnh codmunicéfing the same to him,
Tt apprears that thebcase of the applicant was not rlaced in
its true=§erspective and his case was left out the responde-
nts are totélly silent about the DPC s of 1995'.1986' 1927,
1988, 1991, 1992 and the DEC of 1983 having taken in to acco
unt uncormunicated adverse entries'and.thét too for a period
after the actual déte'éf promotion. Same. is wholly unsustaine
able. The i§90 DBC ccﬁld-nbt consider - the case of the appli-
cant ‘due to non availability ofﬁregistéred %nformationvand-the
1993 DPC is sileﬁt'aS'to why the‘applicant has beenlgiven
the benefit of promotion prospectively unlike others . It
will be pertinent~tb mention that all others vho were
deffered or on conéideratibn not found f£it havé been given
restrOSpectivevpromoéion-i.e. from the date of comple@ion of
requisite lenghh of service after having  find suitﬁblé b

I’

. ‘ . . ' | contd...p-3.
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subsequent DRC. ‘There can not bg any exception to the
i L T A _ -

5?3_? L ~ applicant,” -

2 4., That;thefappligant' craves leave of the Hon'ble
3] Tribunal for a direction to the respondents for produ-
Ction_ofvthe_entité_reqords pertainiﬂg to the case of
i :" ‘ ~- ~ the applicant an&”bthe: Similarly'situé&ed perﬁdns.
5. That in view 6f the aibove,_ L;he 0.A. flled by the -

“7aﬁp11caﬁv'dcserves to be allowed with cost.
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P _ o X f‘hr:. Glr:l.n De} a, the appllcant in Q.A.
E ST .o No. 27/95 do hereby solemnly afflrm and - vern.fv tha the‘
N "s_tatement\s .maéie,_ln paragraphs 1 to 4 are true to .

SRR my knowledge.
' ‘:‘ -;-‘ . ’ o N ‘ - )

i S S L ’ : __I -sign thls verlzlcatlon on ch:l,e +he 61:11
T e day of Julyu 1947. S L ‘- o
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